Original Application 49/2024/EZ

Ankur Sharma

...Applicant
Versus
E THE NOTARY PUBLIC
AT BIDHANNAGAR The State of West Bengal and others.
DIST-NORTH 24 PAREANES ....Respondents

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 8, STATE WATER

INVESTIGATION DIRECTORATE, WITH THE ORDER OF THE HON’BLE

GREEN TRIBUNAL, EASTERN ZONE, ORDER DATED 14.03.2024

I, Shri Arindam Ghosh, son of Late Binoy Kumar Ghosh , aged about 59
years, by faith: Hindu, by occupation- Government Service, now posted as
Director, State Water Investigation Directorate (SWID),under Water
Resources Investigafion & Development Department, Government of West
Bengal having its office at Nirman Bhawan (3'9Floor), Bidhannagar, Kolkata

- 700091, do hereby solemnly affirm and state as follows:-

1. I am working as Director, in the office of the State Water Investigation
Directorate, under Water Resources Investigation & Development
Department, Government of West Bengal and I have made myself
acquainted with the facts and circumstances of this case and am competent

to affirm this affidavit.
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2. That by an order dated 14.03.2024 the Hon’ble National Green

Tribunal, Eastern Zone, Kolkata, was pleased to direct the respondents to

file counter-affidavit.

S That this affidavit is being affirmed in pursuant to the solemn order

passed by the Hon’ble Tribunal on 14.03.2024.

4. That as per the report submitted by the Geologist and Member
Secretary, District Level Groundwater Resources Development Authority
(D.L.A.), South 24 Pargana, vide Memo No. 169/ NGT/S24 Pgs, dated
16.04.2024 along with the detailed list of Industries, as per the provision of
the West Bengal Ground Water Resources (Management, Control and
Regulation) Act, 2005 and Rules 2006, 11 nos. of Permit (for new wells) and
16 nos. of certificate of Registration (for existing wells before 15t September,

2005) have been granted in the name of M/s M. L Dalmiya & Co Ltd.

Moreover, another 11 nos. of Permits and 16 nos. of certificate of
Registration have been given to different industries located within the
premises of Kolkata Leather Complex (KLC). The detailed list along with the

above mentioned letter is annexed herewith and marked as Annexure- A.

3. That the Geologist and Member Secretary, D.L.A., South 24 Parganas
have conducted random visit in the industries present within the premises
of KLC (Kolkata Leather Complex) in a regular basis and served “Stop
Functioning Notice” and “Penalty Notice” to the industries those who have
extracted groundwater illegally without Permit/ Certificate of Registration,
s per the provisions of the West Bengal Ground Water Resources

‘Management, Control and Regulation) Act, 2005 and Rules 2006.
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NOTARY

8584/2008

The detailed list of raid/ re-visit along the letter vide Memo No. 169/
NGT/S24 Pgs, dated 16.04.2024 and the copies of the “Stop Functioning
Notice” along with the “Penalty notice” is annexed herewith and marked as

Annexure-B.

6. That as per the trend analysis of average Depth to Groundwater Level
(DTWL) Data of both Pre Monsoon and Post Monsoon season from 2014 to
2023 (collected by SWID), it is found that in Bhangar-I Block, the Depth to
Groundwater Level shows a very gentle declining trend in both the season
faround 12cm/year in Pre monsoon and around 14cm/year in Post
Monsoon). Moreover, with proper implementation of the West Bengal
Ground Water Resources (Management, Control and Regulation) Act, 2005
and Rules 2006, S.W.I.D. is trying to sensitize people for judicious use of
this precious resource.

Trend Analysis of Average Depth to Ground Water Level (in metre
below ground level)

Pre and Post Monsoon Depth To Water Level of Bhangore-I Block,
South 24 Parganas
Year of Obsevation
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Average Depth to Ground Water Level (in metre below ground level)

Year 2014 2015 2016 2017 | 2018 | 2019 | 2020 2021 2022 | 2023

Average data of Pre

mensoon (bgl in metre) 5.93 6.33 6.55 6.05 6.74 5.55 6.21 7.52 7.08 7.22

| Average data of Post

monsoon (bgl in metre) 3.67 3.54 3.80 2.78 3.60 3.12 4.21 3.28 5.04 5.05

7. That the undersigned submits that yearly two times chemical analysis
(pre-monsoon and post- monsoon seasons) of the water samples have been
done by State Water Investigation Directorate (S.W.I.D), where detection of
Arsenic, as a toxic chemical, in groundwater samples have been done. As
per the published report of the S.W.I.D, Bhangar-1 block is declared as

Arsenic affected.

8. That the answering respondent states that the State Water
Investigation Directorate (S.W.I.D.) under Water Resource Investigation &
Development Department (W.R.I. & D.D.), Government of West Bengal is a
multi-disciplinary organization having several disciplines like Engineering,
Cherrical, Geological, Meteorological, Hydrological and Geo-Physical which
“unctions in an integrative manner. As per West Bengal Ground Water
Resources (Management, Control & Regulation) Act 2005, State Water
‘nvestigation directorate through State Level Authority (SLA)/ District Level
Authority (DLA)/ Corporation Level Authority (CLA) grants permission
‘onder section: 7 & 8 of Act & Rule 9(3) & 10(5)] for Ground water withdrawal

aiter considering both quantitative and qualitative aspects.

The Hydro-geological and hydro-chemical studies carried out in the areas

V)

2ving arsenic infested (Ground Water) aquifers indicates that in majority of
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cases, arsenic contamination owes its origin mainly to geogenic (Geological
strata) sources. If any adverse shows in water quality reports (especially
arsenic more than permissible limit) in a particular area, State Water
Investigation Directorate restricts the permission through State Level
Authority (SLA)/ District Level Authority (DLA)/ Corporation Level Authority
({CLAj within the ambit of the West Bengal Ground Water Resources
‘Mearnagement, Control & Regulation) Act 2005 Act. SLA /DLA /CLA issue
necessary guidelines and time to time instruction for the extraction of
ground water in a restrictive way i.e. from alternative deeper layer or avail
other sources of supply water and additionally suggest other viable remedial
metheds like installation of Arsenic removal plant for carrying out the

ourpoees of the said Ground Water Act.

S. It is therefore prayed that the Hon’ble Tribunal may pass necessary

order or further orders as it deem fit and proper in the interest of justice.

10. The statements made in paragraph 1 to 8 are based on information
derived from the record which are usually kept and maintained by the
answering respondents in the ordinary course of business and which I belief

0 be true and rest thereof are my humble submission before this Hon’ble

Tribunal
e
(/A R N DAM @,Hos
Prepared in my office ;’ ' /\( % Deponent
Sudip KumarDutta ~ “ﬁ‘/* {&,ﬁ
S. CHAUBHUR! e !
*NOTARY * i

GOVT. OF INDIA
Reg7. No.-6584/08
Bigdhannagar Court
Dist.-North 24 Pgs.
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ANNEXURE - A

— L —

3 Q Government of West Bengal ].;,".
‘ﬁ‘\r, Office of the Geologist, Geological Sub-Division No. I1/E ,@"
A A _. ﬁ‘-’r N District: South24 Parganas ‘{{f;
e B VL N State Water Investigation Directorate
NN I\ KIT Building, 2"¢ Floor, P-16 India Exchange Place Extension

Ph N0.033-22255667, Email:geolswidsouth24pgs@gmail.com

S50
Memo No. 169/NGT/S24 Pgs Dated, South 24 Parganas, the 16.04.2024
To
e Director OFFICE OF THE DIRECTOR
State Water Investigation Directorate& State Water Investigatian Directorate
Chairperson, SLA . File No.
Nirman Bhawan, 3rFloor D.E. No...... . 7« 5§ '
Salt Lake 700091 Date....... |¥ ™4~ (/T'

Sub: Report'in connection with the 0.A. 49/2024/E2 (NGT), Ankur Sharma vs the State of West Bengal and Ors
Ref: LettervideMemo No. 423/NGT/South 24Pgs dated Kolkata, the 22.03.2024 of Director, SWID

Sir

As per your instruction a report on Kolkata Leather Complex, Bantala, Bhangore-| along with 6no.s annexures has been

prepared and submitted for kind perusal,

AT
S\ ANF )
Z) \o\
Geologist-SWID&Member Secretary-DLGWRDA
South 24 Parganas

Enclo. As stated

Memo No. 169/1(3)NGT/S24 Pgs Dated, South 24 Parganas, the 16.04.2024

Copy for information and necessary records to:
1. The District Magistrate and Chairperson, DLA, South 24 Parganas
2. The Superintending Geologist, Geological Circle & Member Secretary, SLA

3. The Senior Geologist, Geological Div. 11, SWID, Burdwan

Vg A
A
\-r_'./../ \b\ ¥
Geologist-SWID&Member Secretary-DLGWRDA
South 24 Parganas



Kolkata Leather Complex (KLC) is an industrial complex at Bantala in east Kolkata, It
is in the block of Bhangore-1 of South 24 Parganas district and has an area of about 1100

acres in favour of M/s M. L Dalmiya & CoLtd.

M/s M. L. Dalmiya & Co. Ltd approached the District Level Ground Water Resources
Development Authority (DLGWRDA), South 24 Parganas to obtain permission for
groundwater extraction through Permit (for new wells) and registration (for existing
wells). Accordingly, 11 nos of Permit (Annexure-A) and 16 nos of registration
certificate (Annexure-B) have been issued by the DLGWRDA, South 24 Parganas to M/s

M. L. Dalmiya & Co Ltd.

Additional 27 nos of (11permits+ 16 registrations) certificates were given to different
industries (Annexure-C and D) located within the premises of KLC in their own name.
It is learnt from the field survey that number of units having separate water extraction

structure within the premise of KLC without having any statutory clearances. Accordingly,

notice for illegal abstraction of Ground water has been served to some randomly visited units
(Annexure- 4) in time-to-time basis and respective information has been shared to the

DLGWRDA.

In 537 DLA meeting dated 05.01.2022 it was resolved that an amount of Rs.5000/- to be
imposed on spot to the units continuing ground water withdrawal without having any Permit

(Annexure-E).

Before 53 DLA Dated 05.01.2022, notice had been served to the applicants to stop functioning
such illegal extraction of ground water in the district of South 24 Parganas (SI no.17 to 21

under Annexure 4).

Submitted By_ -',L)‘\
£y A r}_O .
é" NN

(s \ll_’. \
Geologist-SWID & Member Secretary-DLGWRDA
South 24 Parganas
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ANNEXURE - B

s
,—a\z'_ Hhnezure

List of Rald/ Re inspection done in Kolkata Leather Complex, Bantala, Bhangore I, South 24 P
g ; 3arganas

5l No. Name of the units Block No of well
1 |Index Safety products(P) Ltd.(gloves) (Own arrangemernt] , o e Gaials —
gemernt Bhangore | 1 :
2 IM/S Bajaj Chemicals " Bhangors = Notice served
o - Notice served |
3 {Kamal Chem ( Chemical Storage + Leather Finishing) Bhangore | 1 _1
! Notice serveq
4 1. Sleather (Tannery) . Bhangore | [ 1 . ==y
- e |Notice served |
5 |Fortune Empire Global Pvt Ltd, (Chem godown) i Bhangore | 1 |
| |Notice served |
2 Ye‘Flon‘g (Tarmerv), Bhangore | . INotice served _‘
7 Chilit SHING TANNERY Bhangore ! 1 |Notice served
8  |HENLEY TANNERY ' | Braneorel '1 1 iNotice served
9 Rama Overseas Ltd (On rent), Hsiang Li Tannery 4 Bhangere | 1 ENotice served
10 |CLC - TA{Market Complex) | Bhangore| ! 1 |Notice served |
11 [Chlang Sheng Tannery, . Brongoral - : ]Notlce served |
12 |Chement Export (Tannery) | Snargere . i INotice sarved |
13 [Alpha Stich Art Pvt Lig, ~ | Bhangore | | 2 [Notice served |
14 [Chen Lan Po Tannery (1 rorami, 1 afolenh] 'r Bhangore | 1 iNotlce served |
15 [S. M Overseas (Tannery) " Bhangore | [ 1 hotjce served |
16 |M/s Pious Leathers Bhangore | 1 Motice served |
17 Ulya Exim Bhangore | l Notice served |
18 |FDOI - | Bnangoie | ___ é {Notice served |
19 [ASG Leather Pvt Ltd [ wragerer T [Notice served
20 |FKP Impex Pvt Ltd [ o ingorn | *'_ ] D | Notice served |
21 |Cognizant Technology Solutions India Pvt Ltd I Bhymgare 1 Closed |
22 [Trans Rubber Factory Brangare | I Notice served
23 [S M Experts/ Enclave Pest Pvt Ltd Bhangore! | 1 Notice served
24 |0.S. Split Job Works (re-visit) | Bhargore | ﬂ'__ 1 Notice served
25 |Trans Rubber Industries | Ghargorel | 1 [Notice served
26 |5 M Exports T lrepeei T U [Noticeserved |
27 |Manish Trading Co. T E' snpore i 1 [Notice served ]
28 |Beekey Leather Indusiry Grargore || 3 [Notice served |
29 |Titan Leather Pvt Ltd Brangore | | 1 |Notice served
30 |KGN Enterprise | Bhangore i 1 Notice served
31 lindustrial Leather Mig. Co Bhangare | 1 Notice served |
32 |Aryan Inyernatonals Bhangore ! | 1 Notice served |
33 [Falz Tannery - | Bhangore | | 1 TNotice served .
34 |H. M. Enterprises Bhangore | 1 |Notice served
35  {Good Will Leather Ghangore | 1 Notice served
36 |ZEDESS LEATHER Bhangore | 1 (Notice served
37 |Leather Trend Bhangore | ! Notice served
38  |Libra Tannery Bhangore | 1 Notice served
39 [Leather International Safety Products Bhangore ] Nolice served
40  |Akram Leather Bhangore 1 iNotice served
41 |Asma Tannery Bhangore | 1 Notice served
42 [Tannez Internation Bhangore | 1 Notice served
43  |Park Leather Company Bnangore | 1 Notice served
44  |Sunrise Tanning Industries Bhangare | 1 Notlce served
45  |Continental Export Corporation Bhangore | ! Notice served
46  |Sadla International Bhangore | 1 Nolice served |
47 |Nodra Tanning Syndicate [ Bhangore | 1 'Notice served |
48 Expd GQloves PVe Ld Bhomqotl 1 Nchce eved

G i Aﬁ

District Magisiyate & Ch‘a?fperson DlA
South 24 Parganas

Gaowgtstsww § Member Secratary-DLGWRDA
South 24 Pargan® -
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During an i
LA inspection or T TN
Water Resources (M ‘}Jm i “f'“ ‘“f‘ your site [t was found that you have violated thit West Sengat Ground
sroundwater (i ’»\-1':31 _"f 'm'm[l( antral & Regulation) Act 2008 & Rules thereof, 2086 and extracling,
Mirpose |nl“rm::.|»u\;u,,\,:;'t'"{l“] ‘un. S et submers|ble pump) for Industrlal Package Drinking / ¢ ammercial
J €r wlthow mny reqiisite 'Dermit’ from the Member Secretarint Office of the

Sate W
il ater Tnvestigay ' :
stigation e .. Dig . ‘ N
coming into force o ; Directornte, Distelet South 24 Parganas ond whereas, on and Trom the date ol
ISR 5y AL Ie ACk no user shall sink any well fted with electrical/ mechnnicnl Jeviee for
TS WOusing p Al ettt ) on . o ] :
SE ground water without obtining a Penmit issued by District Level Girotml Water

Resource I .
urces Development Authority under section 7 of the satd Act.

‘ I{cncc youare directed to immediately stop the extraction of ground water with mechanica device
w!th a satisfactory declaration in the office of the undersigned within 15 days from the date of receipt of
this letter and uniil obtaining *Permit’ fram the concerned Authorlty of West Bengal Water Resources
(Management Control & Regulationy Act 2008 and o penalty of Rs. 5000/- (Rupees Five Thousand) for
cach submersible only U/s 16 of West Bengal Water Resources (Munageiment Control & Regulation) Act,
2005 & Rules 2006 there under for cach be well for violating the Las s hereby imposed upon you. The
penalty should be deposited under the Head of Account #0702-80-800-002-27" by T.R. 7 Challun in the
Treasury Link Bank of the Reserve Bank or through the online mode vide htipxe/wvhifms. pon in/GRIPS/.

Action executed in reference to this letier will be verified and further sieps will be taken under

purview of said Acl. }
’rz(‘:‘ N\ “ 1\'),3
0

-7
Member Secretary, DLA, South 24 Pgs & =
Guolopist, Geologicnl Sul Division No 1LE

S.W.LD,, South 24 Pps

Mema No, 516 21(5) Dated, Soutli 24 Purganas, the

Copy forwarded for information and Kind perusal to:

The District Magistrate & Chairman, DLA, South 24 Parganus

I
2 Additional District Magistrate (Dev), Sputh 24 Pargnnas
3. Additional District Magistrate (L.R), South 24 Parganas
J.  The Director, $WID & Chaimnan, SLA, Nirman Bhﬂ\.‘v:m
5. The Superintending Geologist & Member Seeretary, ST ['\:_\\/ \
xa l_,-,/')\\.
oy : A Member Seeretary, DLA, South 24 Pps &
W’f‘f)/ WAW'; = Geologist, Geolagical Sub Division No tWE
I I I S.AV.LD., South 24 Pes
A (9477748945) X
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g Government of West Bengal
|

: Office of the Gevlogist, Geologlen) Sub-Division 11E,
¥ District: South 24 Parganas
Stiate Water Investigution Directorate
_ Water Resources nvestigution & Development Department
KIT Building, 2" Floor, P-16 Tndia Exehange Place Extension
PhoNoU33- 22255007, emall: geotswidsonth24pgsiogmail.com

Memo Neo S0y Dated, South 24 Parganas, the 72\ |\ﬂ_ff)_'53 KL
To MY Q)C«\;.\cu;g QL\&Y‘?GG\CB

ZoWe -5, Plob Nkl e

Sub: Notice for itlegal abstraction of Grusndwater  Industrial - Commercial/ Other Users)
Sir,

During an inspection of on your site it was found that you have violated that West Bengal Ground

Water Resources (Management Control & Regulation) Act 2003 & Rules thereof, 2006 and extracting

groundwater (by using ¥ n0.(3) of submersible pump) for Industrial Package Drinking / Commercial

purpose’ Infrastructure/ Other withaut any requisite *Permat’ from the Member Secretanal Utfice of the

State Water Investigation Directorate, District South 24 Parganas and whereas, on and from the date of

- coming ino force of the Act, no user shall sink any well fined with electrical/ mechanival davice for

extracting or using ground water without obtaining a Permit issued by District Level Ground Water
Resources Development Authority under section 7 of the said Act.

Hence you are directed to immediately stop the extraciion of pround water with ‘mechanical device
with a satisfactory declaration in the office of the und
this letter and until obtaining "Permidt’ tom e conee
{Managemeny Con

i witlin 15 days trom the Jate of receipt of
A Aty ol ezt Bengel Water Resources
ol & Regulation) Act 2005 and 2 penulty of Rs 500U~ (Rupees Five Thousand} for
ezch submersible only Uss 16 ol West Bengal Water Kesources (Management Control & Regulation) Act,
2005 & Rules 2006 there under for cach tube wel! fur violating the Law is hiereby imposed upon you. The
penalty should be deposited under the Head of Accoun! 10702-80-800-002-27" by T.R. 7 Challan in the
Trensury Link Bank of the Reserve Bank or through the online mode vide https:Awhifms.gov.in/GRIPSY.

Action executed in reterence o this letter wil,

e verified and further steps will be tuken under
purview of said Adt

Member Seefetary, DLA, Svuth 24 Pys &
Geologist, Geolugical Sub Division No IVE
S.WV.LD., Suuth 24 Pgs

Memo No.5AY1(5) bated, Sauth 24 Parganas, the 2y \ ,1\ 23

Copy forwarded for information and kind perusul o

| 'The District Magistrate & Chairman, DLA, South 24 Parganas
2 Addiiony! District Magistrate (Dev), Soputh 24 Parganus
3 Additional District Magistrate (LR), South 24 Purganas
4. The Director, SWID & Clisirman, SLA, Niria Bliswan
s o 2 S gl b ceprthyoar Socentary A ll
s, The Superintending Gevlogist & Mermber Secerary, SLA {g\\
1/,

¥

RN K\n)} . F ’ Member Seeretdry, DLA, South 24 Pps &
2 ‘r,.f I Q \"y Geologist, Geelogical Sub Division No VT
N A S.W.1.D., South 24 Pps
YN <l (9477 748945) .
e LT
(\_




~ 5 o
y [ Hige

G ;
.mr!mmm 1 Wy it
i Lt |

Ofice 0l the

‘h 1
TRl 1,
“hln: R L E 1T [ TIN RT ey
Stale W : LTLL TR0 SN T ea LY,

Al ||1n‘g|i\4“||“ Des

.l
h.'”ll"i”:u, UL

Waiey

K1Y “”Tlt!.ululnnf -

: ek tap, 2 ! S Feaibog,

h Na 01y Cora TR g ) vl ”1".“ Q;’mw”
2 el VALY Viazs Foafew

'} ]
CARIRRSE ST ENTITS | Gid

Mama No O N

%‘ Hﬂlltl‘ Sl LV Barpanns, tis

I N
™ o X ' A{’“
: &
> Plag 3 s

Nab: Notiea 1
o e lor Hopal ahystraer .
Bl abairaction of Croundwater (Industrial £ Coascrcinl? Ctber s,

Sir,

Duning an inspec - o
Water Rm!urté“cs ‘(;;Z‘;il?;\c:: 'g‘ :”’u'] sile i was lt‘:tu}d Ihat you. have vlolated that e Bengal Grmad
groundwater (by using & no {s)ug;m h&. [Lﬁgulntloqt) Adt 2005 &xRuIca mcrccl.ymil(; a;zdﬁmm:;:ag
parpose! Infrastructure! Ouher ';Vilhou'[b:nmtmlb'!::' [.m‘mp) 1’0{ I'ndu-jlnaf Prekaye f)rmkmg / ?xnrn'ﬁmm@%
State Water Hwastliiatiin Dicscises ;_Jy lf-:qu‘l..l'll. Eenml fram e M'cmbcr'b:cr(mnjm Cffice G!"JZS)
Soring b Marie ;)r o A c (|:_.tr|\.1 V.Scmlh 24 Parpanas nrjd z‘:::evc:m, on and from e date of
Btk g el i B © ,. 9 user shall ‘amvi any well ﬁ!\cq yerthy c:f;r;‘..'.\caju mechnmenl Jerdos frr

g using ground wautzr without obtaimng o Pernut issued by Dictrict fevel Ground Waer
Resourees Developrment A uthority under section 7 of the siid Act

) ngc yau are directed to immudjately stop the exiraction af ground water with mechanical device
with & salisfactory declaration in the office of the undersigned within 15 days from the date of raceipt of
this letter and until obtaining ‘Permit’ from the concerned Authority of West Bengal Weter Rescurces
(Manzgement Control & Regulation) Act 2005 and » penalty of Rs. S000/- (Rupees Five Thousand) for
cach submersible only U/s 16 of West Bengal Weler Resousces (Manzgement Control & Regulation) Act,
2005 & Rules 2006 there under for cach tube well fur violating the Law is hereby impased upon yoo. The
penalty should be deposited under the Head of Account “p702-80-800-002-27" by T.R. 7 Chalian in the
Treasury Link Bank of the Reserve Benk or through the online mode vide littpshvbifms. covin/GRIPS/.

rence 1o this letter will be verified and further steps will be 1aken under

Action executed in rele
purview of seid Act.

Member Seeectary, DLA, South 24 Pgs &
Geulogist, Geolugical Sub Division No IW/E
; S.\V.LD., South 24 Pgs
- U S b » v
Mewo No. g7 g/105) Dated, South 24 Purgnnas, the

Copy forwarded for intormation and kind perusal to:

24 Pargenis

= | ‘The District Magistrate & Chairman, DLA, South
2. Additiona! District Magistrate (Dev), South 24 Pargunas
3. Additional District Magistrate (LR), South 24 Parganas

4. The Director, SWID & Chairman, SLA, Ni.rumn Bh:nf'irl ".1‘
5 Th¢Superintending Geologist & Menmiber Sceretary, SEA e P f}\
! [ { i \\\
A
_/ Muinber Sﬂ‘rt:lui’r)". DLA, South 24 Pgs &

« 4 Geologist, Geological Sub Division No WE
S.\WV.LD., South 24 Pgs

' ~( K}G} ‘ (9477748945) i

- \& &%w
L\
N\ (UL ’ ‘




-r- |»G"

Oy BINENE ol VW

OMep ul (the ht-nlnuht (. . "”Iu“
. Saradogiral § :
P _ gleal Suly 1y
State \L\H{hl Sunih 24 Parynnig b,
W‘"" Webarre s ll: ot Investigating Dirretorate
KIT Rulliling, 2= o~ i8I0 & Develnpmant tepaeiment
PR N R Z'H'\\Mn;”' P16 tnilim Faehnnpe ince Vllemll‘nn
t1, eminll r_n-lowlclumlhTtpgn',ﬂ.m-ll fom
Memn N, -, | ,
A T 24 9G5- .

Mated, Soully 14 Parpanas, the M1 l 12 ")’)

lo

S o N
] % Leatine, { L\sn\nl)
-
=5 Plop o L)

Sub: Netige [ J sunction of

. e Torillegal abstmction 6 Croundwater Undvstelnl 7 Conmerciad Orhier Users)
Sir )

Water RS;E:E;“&T}?%:‘ of on your site it way l.'ounu that you have violnted that West Bengal Grm{M
AR i B ent Control & Ht:.gulnnnn) Act 2005 & HRules thereof, 2096 mnd extracting,

ater (by using 4 no.(s) of submersible pump) for Industrial Package Drinking / Commercial
purpase/ Infrastructune/ Other without uny requisite ‘Permit’ from the Member Secretariat Office of the
Slatr:' Wf‘“" Investigation Dircctorute, District South 24 Parganas and whercas, on and from the date of
COHHH&: into force of the Act, no user shall sink any well fitted with electrical/ mechanical device for
xtraching or using ground water without obtaining a Permil issucd by District Level Ground Water
Resources Development Authority under section 7 of the said Act.

Hence you are directed to immediately stop the extraction of ground water with mechanical device
with a satisfactory declaration in the office of thc undersigned within 15 days from the date of receipt of
this letter and until obtaining ‘Permit’ (rom the concemned Authority of West Bengal Water Resources
{Management Control & Regulation) Act 2005 and a penalty of Rs. 5000/- (Rupees Five Thousand) for
each submersible only U/s 16 of West Bengal Water Resources (Management Contro] & Regulation) Act,
2005 & Rules 2006 there under for each tube well for violating the Law is hercby imposed upon you. The
penalty should be deposited under the Head of Account “0702-80-800-002-27" by T.R. 7 Challan in the
Treasury Link Bank of the Reserve Bank or through the online mode vide https:/fwbifms.gov.in/GRIPS/.

Action executed in refercnce to this letter will be verified and further steps will be taken under

& *A\“'\w

Member Sceretary, DLA, South 24 Pgs &
Geologist, Geological Sub Division No IVE
S.W.LD,, South 24 Pgs
Dated, South 24 Parganas, the

purview of said Act.

Memo No. ,5‘,‘7/1 (5)

Copy forwarded for information and kind perusal to:

1. The District Magistrate & Chairman, DLA, South 24 Parganas
2. Additional District Magistrate (Dev), South 24 Parganas
— - 3. Additional District Magistrate (LR), South 24 Parganas
4. The Director, SWID & Chairman, SLA, Nirman Bhawan
5. The Superintending Geologist & Member Secretary, SLA 2%
(7o
Member Secretary, DLA, South 24 Pgs &
Geologist, Geological Sub Division No LU}

EQ}(,&Q C, S.W.LD., South 24 Pgs
(9477748%45)
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Governmenl of West Bengsl
Office uf the Geologht (;eologlesl §yb-Division IE,
District: South 34 Parganas
State Water \nvestigation Direclorale
Waler Resources [ovesligation & Developmen! Department
KIT Buliding, 2** Floor, P-16 Indis Exchange Place Extension
Ph No. 033. 17255667, cmall: gwhw‘.dmuihupgﬂ@gml'nltﬂm

Memo No. 689 580

To
Fovtune | mping Globol Proltd
2-5,Plol 258, KLL
Sub: Notice for illegs! abs;raclion ofGroundwaler(lndusn‘iul / Cammercial/ Other Users)

Sir.

During an inspection of gn your site il was found that you have violated that West Bengal Ground
Water Resources (Management Control & Regulanon) Act 2008 & Rules thereof. 2046 and extracting
' ing | Commercial

groundwater (by using _+_ no.s) of submersible pump) for Wﬂ@aﬂmﬂg
purpose/ Infrastouctuse/ Other without any requisite ‘Permil’ from the Membet Secretarial Office of the
from the date of

Siate Water Investigation Directorate, District South 24 Parganas and wherees, on and
coming into force of the Act, no user shall sink any well fitied with electrical/ mechanical device for

extracting or using ground watet without obuaining a Permil ssued by District Leve! Ground Walter
Resources Development Authority under section 7 of the said Act

Hence you are ditected 10 1immediately 10D the extraglion of ground waler with mechanical device
from the date of receipt of

with a salisfaclory declaration in the office of the undersigned within 15 days
his [etter and until obaining ‘Permil’ from the concemed Authority of West Bengel Water Resources

(Menagement Control & Regulation) Act 200§ and 8 penally of Rs. 5000/ (Rupees Five Thousand) for
esch submersible only U/s 16 of West Bengal Waier Resoaurces {Management Control & Regulation) Act,
2005 & Rules 2006 there under for each wbe well (or violating the Law 18 hereby impesed upon you. The
penalty should be deposited under the Head of Account «(702-80-800-002-27" by T-R. 7 Challan in the
Treasury Link Bank of the Reserve Bank or through the online mode vide ths://ng{mgov.WGR_[P.S/.

Action executed in relerence o this teuer will be verfied and further sieps will be taken under

purview of said Acl.

Member Se€retary, DLA, South WPpk
Geologist, Geological Sub Division No 1UE
S.W.1.D., South 24 Pgs

Memo Noﬁg@l(s; Dated, South 24 Parganas, the JU‘ J:l)g.s

Copy (orwarded for information and kind perusal to:

The District Magistrate & Chairman. DLA, South 24 Parganas

Additional District Magistrate (Dev). South 24 Parganas

Additional District Magistrate (LR). South 24 Parganas

The Director. SWID & Chairman. LA, Niman Bhawan

The Supcn’mgnding Geologist & Member Secetan . SLA (,i» Yq\’))
»

'\/-J-u".___

Member Secretary, DLA, South 4 Pp &

(\,_, Geologist, Geological Sub Divisian No IVE
g R S.W.1.D., South 24 Pgs

A/ (9477748943)
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Guvernment of ¥West lengal )
Office of the Geologist, Geological Sub-Divislon e,
District: South 24 Parganas
Stute Water fnvestignilon Directorate
Witer Resvurces Investigation & Developrsent Deprriment
KIT Dalldlng, 2™ Floor, P16 lndla Eachange Place Extensiun
Pl Na, 033 22258667, cial); geolswldsouth2dppsa gonll.com
Memo No, 5904 Dated, Sruth 24 Parganay, the F Rl U T £ A

To \j i e

\

: \ ) \ oatto e Yy ]/
LR AT e S )y " Yy

Sub: Notice for iliegal abstraction of Groundwater (Industrial / Commergial Other Unersy

Sir,

During an inspection at your site it was found that you have viulated that West Bengal Ground Water Pewourees
{Management Control & Repulation) Act 2005 & Rules thereof, 2006 and extracting groundwater (by uiing | nolsj of
submersible pump) for Industriasl Package Drinking / Commercial purpose’ Infrastructure/ Other wathout any reguisite
“Permil’ from the Member Secrelariat Office of the State Waler Investigation Directorate, District South 24 Parganas and
whereas, on and from the date of coming inte force of the Act, no user shall sink any well fitted with electrical’ mechanical
device for extracting or using ground watcr without obtaining a Permit issued by District Level Ground Water Resiureer
Development Authority under section 7 of the said Act.

Hence you are directed 1o immediately stop_the_extraction of ground water with mechanical device with @
satisfactory declaration m the office of the undersigned within 15 days from the date of receipt of this letter and unti
obtaining ‘Permit’ from the concermed Auwthority of West Bengal Water Resources (Management Canuol & Regulation)
Act 2005 and a penalty of Rs. 5000/~ (Rupews Five Thousand) only U's 16 of West Bengal Water Resources (Management
Conwol & Regulation) Act, 2005 & Rules 2006 there under for cach tube well for violating the Law is hereby imposed upon
vou. The penalty should be deposited under the Head of Account *0702-80-800-002-27" by I.R. 7 Challan in the Treasurs,
Link Bank of the Reserve Bank or through the online made vide ftfps: vhifms.govinGRIPS

Actian executed in reference 1o this letter will be verificd and further steps will be taken under purview of said Act.

/v -
Member Secretary, DLA. South 24 Pgs &
Geologist, Geological Sub Division No II/F.
SAYLLD., South 24 Pgs

Memo No. "5¢ ] [ f_‘a—) Dated, South 24 Parganas, the -2y 1oy
Copy forwarded for information and kind perusal w:

1. The District Magistrate & Chairman, DLA, South 24 Parganas
2. Additional District Magistrute (Dev), South 24 Parganas
3. Additivnal District Magistrate {L.R), South 24 Parganas
4. The Director, SWID & Chainnan, SLA, Nirman Bhawan
5. The Superintending Geologist & Member Secretary, SEA £y
4’.7.1"1-\: -7
( =5

Member Secretary, DLA, South 24 Pgs &
Geologist, Geologicul Sub Division No 17E
S.W.LD. South 24 Pps

(9477748945
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Government of West Denga)
Office of the Gealoplst, Geologleal Sub-Blvislon 11/,
Distrlet: South 24 Parganas
State Waler Investigntion Direcioruie
Water Resources Investipation & Development Departinent
KIT Bullding, 2 Floor, I 16 lndin Exchunge Place Fetension
I'h No. 033- 222588667, emall: gealswidsoulh24ppsia:gmati.com

RN

F,

J“D WOy,

Mema No. 5§ Dated, Seuth 24 Parganas, the 7.0 [175.0 7 0

o WAL Bhing TTnewy
I 74

TN =TT D TR ML

Sub: Notice for illegal abstraction of Groundwater (Indusirial - Commercial Other Users)
Sir,

During an inspection at your site it was found that you have violated that West Bengal Ground Water Rcsogrccs_
(Management Control & Regulation) Act 2005 & Rules thereof, 2006 and extracting groundwater (by usmg = no'('\.}‘.m
submersible pump) for [ndustria) Packape Drinking - Commercial purpose/ Infrasiructure Other without any ""q"m”c
‘Permit’ from the Member Secretarial Office of the State Water Investigation Directorate, District Suuth .H rtarganas «:md
whereas, on and from the date of coming inte force of the Act, no user shall sink uny well lited with e[cctn%&l' mcch‘anﬂ:al
device for extracting or using ground water without obtaining a Penmil issued by istrict Level Ground Water Resuurces
Development Authority under section 7 of the said Act.

Hence you are directed to immediately stop the extraction of ground water ujjt__h_n‘wgh.llnic;]_ggvig with a
satisfactory declaration in the office of the undersigned within 15 days from the date of receipt of this letter ard gnul
obtaining *Permit' from the concemed Authority of West Bengal Water Resources 131.:nag§mer11 Comrol & chulanun)
Act 2005 and a penalty of Rs. 5000 - (Rupees Five Thousand) only U's 16 of West Bengal Water Resourccs .(M.znagemcnr
Cantrol & Regulationy Act, 2005 & Rules 2006 there under for cach tube well for violuting the Law is hcfcby‘ imposed upon
vou, The penalty should be deposited under the Head of Account “0702-80-800-002-27" by T R 7 Challan in the lreasury
Link Bank of the Reserve Bank or through the online mode vile fttpsidovhifmy.gov. it (iIPS .

Action executed in reference to this letter will be verilied and further steps will be taken under purview ol said Act
s

- n
PR
(AP
Member Secrefary, DIA, Soulh 24 Pgs &
Geologist, Geological Sub [hvision No 1l E
S.AV1D., South 24 Pgs

Memo No. &2~ } 1) Dated, South 24 Parganas, the 7312 f 2y
Copy forwarded for information and kind perusal to:

The District Magistrate & Chairman, DLA, South 24 Fargiiis
Additional District Magistrate (Dev), South 24 Parganas
Additional District Magisirate (LR), South 24 Parganits
The Director, SWID & Chaieman, SLA, Nirman Bhawan
The Superintending Gealogist & Member Secretary, SELA .{.’-(.'\\ ‘/:)
§ ot Y \
o \
Nember Secretary, DLA, Seuth 24 Pgs &
Geologist, Geological Sub Division No IVE
S.W.LD., South 24 Pps
{9477748945)

i

¥




~20 -~

‘|::1|n|nlnl:n| Ol Weg I)tsnL | o

"FO0RIL Geql .

b . utaloglenl Syly.

. “b!:rllc[. i, llMu:'lllll'll\«hIﬂn ¥,

lz:’:lﬁr Resources l":;m::f'i“ﬂl“"ﬂ s

ol Nnulf:g;ng. ™ Floor, l‘-lﬁnl:cﬁ U;ve
- 133-222586¢, emnll; anl:w;

G

Office uf 1 (

lopment Depariment
xehiange Place Katenslon
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Dated, Snnth 24 'aigunny, the 424’ 12 \ 29
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2y
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208 -5 | O\a) - (BV_;'\_\ \“_.O: ey

Sub: Notice lor ille Aract
egal nbsiraction of Groundwaler (Industrin) / Commercial/ Other )
Sir,

Water Rﬁ“&mm(g‘:f%n your sile it was f’ound that you have violated that West Bengal Orm{nd
groundwaler (by usin i nt Control & Rﬂ.};ululwn) Act 2005 & Rules thereof, ‘20!6 and exirscling
purpase/ |nfm5lmclung;1 Oihno‘@ of Smemlb.lc. pump) for Industrial Package Drinking / Caommercial
State W = 4 without any requisite *Permit’ from the Member Secrewariat Office of the

e Wy Investigation Directorate, District South 24 Parganas and whereas, on and from the date of
Commgt into farce of the Act, no user shall sink any well fincd wilh electrical/ mechanical device for
extracting or using ground water without obtaining 3 Permit issued by Districl Level Ground Water
Resources Development Authority under section 7 of the said Act

Hence you are directed to immediately stop the extraction of ground water with mechanical device
with 8 satisfactory declaration in the office of the undersigned within 15 days from the date of receipt of
this letter and until obtaining ‘Permit’ from the concemed Authority of West Bengal Waler Resources
(Management Control & Regulation) Act 2005 and a penalty of Rs. 5000/- (Rupees Five Thousand) for
each submersible only Ufs 16 of West Bengal Water Resources (Management Control & Regulation) Act,
2005 & Rules 2006 there under for cach tube well for violating the Law is hereby imposed upon you- The
penalty should be deposited under the Head of Account «(702-80-800-002-27" by TR. 7 Challan in the
Treasury Link Bank of the Reserve Baak or through the online mode vide h__qg__n’rﬁvbifnmzov.!n/GRIPS/.

Action executed in reference to this letter will be verified and further steps will be taken under
urview of said Act.
' N
A

Member Secretary, DLA, South 24 Pgs &
Geologlst, Geological Sub Division No IWE
S.W.LD., South 24 Pgs

[}
Memo No. 583 (1(5) Daled, South 24 Parganas, the 31 \ j)\}s

Copy forwarded for information and kind perusal to:

|. The District Magistrate & Chairman, DLA, South 24 Parganas
2. Additional District Magjsurale (Dev), South 23 Parpganas

3. Additional District Magjstrate (LR), South 24 Parganas

4. The Director, SWID & Chairman, SLA, Nirman Bhawan

- tendine Geologist & Member Secretary, SLA 4]
5. The Superinlending g ((?})/}\\\-}\7
Member Secretary, DLA, South 24 Pgs &
Geologist, Gealogical Sub Division No IVE
S.W.1.D., South 24 Pgs
(9477748945)
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Governnient of West Bengal
OfTice of the Geolopist, Geologicn) Sub-Division II/E,
District: Seuth 24 Parganas
State Water Investipation Dircectorate
Waler Resources Investigation & Development Depariment
KIT Building, 2* Floor, P-16 India Exchanpe Place Extension
Ph No. 033- 22255667, email: peolswidsouth2Mpgy@gmail.com

NOTARY
6584/2008

Dated, South 24 Parganas, the 7\ / R T

KLGC

Sub: Notice for illegal abstraction of Groundwater (Industrial * Commercial? Other Users) I

Sir.

During an inspection at your site it was found that you have violated that West Bengal Ground Water Resources

(Management Contro! & Regulation) Act 2005 & Rules thereof. 2006 and extracting groundwater {by using ..L "'"-"”_""
submersible pump) for Industrial Package Drinking * Commercial purpose’ Infrastructure’ Other withoul any reguisite
‘Permit’ from the Member Secretariat Office of the State Water Investigation Directorate, District South 24 Parganas and
whereas, on and from the date of coming into force of the Act. no user shall sink any well fitted with electrical mechanical

- device for extracting or using ground water without obtaining a Permit issued by District Level Ground Water Resources
Development Authority under section 7 of the said Act.

Hence you are directed 1o immediately_stop the extraction of ground water with meghanical_device with 3

satisfactory declaration in the office of the undersigned within 15 days from the dite of receipt of this letter and ‘f““'
obtaining ‘Permit’ from the concerned Authority of West Bengal Water Resources (Management Control & Regulation)
Act 2005 and a penalty of Rs."S000/- (Rupees Five Thousand) only U/s 16 of West Bengal Water R_esnur::cs !h-lmagcmunl
Control & Regulation) Act. 2005 & Rules 2006 there under for each wbe well for violating the Law 1S hcr:b;.l' imposed upun
you. The penalty should be deposited under the Head of Account “(702-80-800-002-27" by T.R. 7 Challan in the Treasury
Link Bank of the Reserve Bank or through the online mode vide Atips: shifnis.gov.in GRIPS .

Action executed in reference to this Tetter will he verilied and further steps will be taken under purview of said Act.

AV

Member Secretary, DLA, South 24 Pgs &
G ealogist, Geulogical Sub Division No 1UE
S.W.1.D., South 24 Pgs

Memo No. TS [1is) Dated, South 24 Parganas, the 2 \/ /i 75

Copy forwarded for information and kind perusal to:

The District Magistrate & Charman, DLA, South 24 Parganas
Additional District Magistrate (ev), Sauth 24 Parganas
Additional District Magistrate {LR), South 24 Parganas

The Director, SWID & Chairman, SLA, Nirman Bhawan

The Superintending Gevlogist & Member Seeretary, SLA

}h:h'v-l'\l;_-

e~
vy
Member Sccretary, DLA, South 24 Pgs &
(:;culogisl, Geological Sub Division No H/E
SW.LD., South 24 Pgs
(9477748945)
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Subi Noti { ,
= N°‘\‘¢°V(°T~|”°ilal abstraction of Groundwater (Industrlal / Commercial/ Other Users)
ir,

proundwater (by using o . n;ro & Rc.guluuon) f\cl 2005 .‘::‘Rui::s thereof, .201.56 and extracting
purpose/ Infrastru A (S) g S”b"‘?,ff}b"cﬁplﬂﬂp) for Industrial Package Drinking / Commercial

; structure/ Other without any réquisite *Permit’ from the Member Secretariat Office of the
Stau,; W?m Investigation Directorate, District Soulh 24. Parganas and whereas, on and from the date of
commg: inte force of the Act, no user shallisink any well fited with ¢lectrical/ mechanical device for
extracting or using ground water without obtaining a Permit issued by District Level Ground Water
Resour¢es Develapment Authority under section-7.0f the said Act.

Hence you are directed to immediately stop the xiraction of ground water with mechanical device
with a satisfuctory declaration in the office of the urdersigneé within 15 days from the date of receipt of
this letter and until obtaining *Permit’ {rom the concerned Authority of West Bengal Water Resources
(Mansgement Conirol & Regulation) Act:2005 and ‘a penalty of Rs. 5000/ (Rupees Five Thousand) for
cach submersible anly U/s 16 of West Bengal Water Resourees (Munagement Control & Regulation) Act,
2005 & Rules 2006 there under for cach tube well for violating the Law is hercby imposed upon you. The
penalty should be deposited under the Head of Account 40702-80-800-002-27” by T.R. 7 Challan in the

Treasury Link Bank of the Reserve Bank or through the online mode vide Rutps://wbifms.gov.in/GRIPS/. 4

Aclion exccuted in reference [0 this,‘lélt‘cr will be verified .and further steps will be taken under

purview of said Act.

Ty
. 4 5 Vi s
Member Serviary, DLA, South 24 Pgs &
Geoalopist, Geological Sub Division No IVE
- $S.\WY.LD,, South 24 Pgs
Menio No.5€5/1(5) ; Dated, South 24 Parganas, the, 2.\ [ [T X, S

- "4 Copy forwarded for information and kind perusal to:

The District Magistrato & Chairman, DLA, South 24 Parganas

Additional District Magistrate (Dev), South 24 Parganas

Additional District Magistrate (LR), South 24 Parganas

The Director, SWID & Chairman, SLA, Nirman Bhawan -

. The Superintending Geologist & Member Secretary, SLA /@
o

T

Member Seerctfiry, DLA, South 24 ?gs &
Geologist, Geological Sub Division No II/E
S.\W.1.D., South 24 Pgs

(9477748945)
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Dated, Sk 24 Putganus, the | A T T Ly BN
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A Yo, L

Subr: Notice [or illegnl » . .
1ce Tor Hlegal abstraction of Grmundwater (Indusirigl # Commercial/ Other Users)
Sir, . - :

During an | i
inspec ; o _ 3
pection of on your site it was found that you have vialated that West Benga! Ground

A e
Yaler Respurees (Managemem Contrni & Reyut

it 2008 & ool 2 i
greundwarer (hy s allon} Act 2005 & Rules thereof, 2046 and extracting

purpose/ lnfm.struclurr‘i/ h(_)%lﬂxcnro;(?]) " s'ubrncr;ib':c‘ pn.mm r.”,r 'A”J“\'m“l Package f)‘i“ki’T*‘ /ﬁqmrxie(cial
Stale Water Invest ol o ) UMD iy requisite ‘f"unnn fram the Member Secretariat Office of the

L vestigation Dircctorate, District South 24 Parganas ard whereas, on and from Ihe daie of
‘°”"”S Into force of the Act, no user shall sink any well fitted with eiectrical/ mechanical device for
extracting or using ground water withoul abtaining a Permit issued by District Leve! Ground Water
Resources Development Authorily under wection 7 of the said Act. )

Hence you ure dirceted 10 mmgdiael stop the aytraction at ground water wih mechanical device
with a s.’llisl'aclor} declaraiton in the oilhce of the uridersigned wilkin 18 days from the date of recempt of
this letter and until wblaining “Permnt’ Jrasm the cencerned Awherity of West Buenpal Water Resources
(Management Control &-Regulation) Acl 2008 and # penalty of Rs. 8000/ (Rupees Five Thousand) for
cach submersible only Uls 16 of West Bengal Water Resources (Managemenl Control & Repulation) Act,
2005 & Rules 2046 there under for cach lube well for violating the Law is bereby impesed upon you, The
penalty should be deposited under the Head of Account “0702-50-800-002-27" by T.R. 7 Challan in the
Treasury Link Bank of the Reserve Bank ar thioosh the online mode vide futps:dwbifors.pov.in/GRIPSY.

Action excouted in reference 1o this letter sill be verilied and further steps will he taken under

purview of said Act.
é9>/”_1 V22

Member Scerelary, DLA, South 24 I'ps &
Gerluglst, Geologlea! Sub Divislon No ILE
SAVAD., South 24 Py

Memo No ‘{Gif'll(.‘) Dated, South 24 Parganas, the

Copy forwarded for information and kind perusel to;

1. The District Magistrate & Chairmitn, DLA, Souih 24 Parganas
2 Additional District Magistrate (Dev), South 24 Parganas

3, Additional District Mayistrate (1L.R), South 24 Pargonas

4, The Director, SWID & Chairman. SLA, Nirmin Bhawon

S, The Supenntending Licologist & Member Secretary, SLA '
>
@>Q|]t'41‘5
Member Secrelary, DLA, South 24 Pps &
Geulopist, Geologlcal Sub Division No 1I/E
SAVLD., South 24 Ppy

(9477748945)
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Memo No, 1 @ ¢
To

ol i 7
C i\-h 2 Ve o PO ]ur\n!'l‘
{

Iated, & J 7
etl, Sonth 24 Purganas, the 94 J J::] 27

®-5 plal 279

Sub: Notice for illeg )
. illegal abstraction of Groundwater (Industeial 7 Cemenercialf Other Users)

During an inspection ¢ \ e §
Witer Rcmur;;;n(:‘:llr":;‘;;‘c:{' i;-r:))”mlrl Hc It wis fu:md thal you ave violaled that West Bengal Cround
groundwater (by using L no.(s) "]i“_‘ b& f‘fi’.?'ahor\) Act 2005 & Rules thereof. 2006 and extracting
pspose/ lnfmstrueture! Othe ) ol su musxb‘.c' pumrp) f.or Industrial Packnge Drinking / Commercial
STate Wastés Inveslims D«'_r.mmoul any r::qmsnlc ‘permil' from the Member Sceretariat Office of the
o L,f ::n irectorate, District 'Soulh 24 Parpanas and whereas, on and from the date of
éxlr1c;ing ot of the Act, no us_cr shall sink any weil ﬁncd with eleclrical/ mechanical device for
R ing pround water withou! obtaining » Permit issued by District Level Ground Water
Resources Development Authorily under section 7 of the said Act.

Hence you are directed to impedintely stop the exiraction of gre
he date of receipt of

with a setisfactory declaration in the office of the undersigned within 15 days fromt

this letter and until obtaining 'Permit’ from the concerned Autherity of West Bengal Water Resources
(Management Control & Regulution) Act 2005 and a penalty of Rs. 5000/- (Rupces Five Thousand) for
cach submersible only U/s 16 of West Bengal Water Resources (Management Control & Regulation) Act, o
2005 & Rulss 2006 there under for each tubé well for violating the Law is hereby imposed upon you. The

penalty should be deposited under the Head of Account +0702-80-800-002-27" by T.R. 7 Challan in the
Treasury Link Bank of the Reserve Bank or through the online mode vide mrp.\':mqwmnm._@.InfGRIPS/.

etter will be verificd and further steps will be taken under

Action executed in reference 1o this !

purview of said Acl.

a\\"’\ﬂ

Member Secrdtary, DLA, South 24 Pps &
Grologist, Geological Sub Divlsion No IVE
S.AV.LD,, South 24 Pgs -
Dated, South 24 Purganas, the

Memo No. 58% /1(5)

Copy forwarded for information and Kind perusal 10: %
The District Magistrale & Chairman, DLA, South 24 Parganas

Additional District Magistrate (Dev), South 24 Parganas

Additional District Magistrate (LR). South 24 Parganas .
¢, SWID & Chainnan, SLA, Nirman Bhawan

The Directo )
The Superintending Geologist & Member Secretary, SLA Re
B/
LA

S ] i;’ ,J/V' : Member Sceretary, , South 24 Pgs &
’ O fohbbaandd Geologist, Geological Sub Division No I/E
S, W.1.D., South 24 Pgs

(9477748945)
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To &
LoD -
22 . ) \_ = ¥
y o 3RO, KL
Sub: Noti i . }
ub: Notice for illegal abstraction of Groundwater (Industrial / Commereials Other Users)
Sir,

S R‘c);m\t; an inspection of on your site it was found that you have violated that West Bcng;{ Ground

yurces (.\.mnugcmcm Control & Regulation) Act 2005 & Rules thereof, 2086 and extracting
groundwater (by using 4 _ no.(s) of submersible pump) for Industris! Package: Drinking / Commercial
purpose/ Infrastructure/ Other without any requisite *Permit’ from the Member Scoretanat OfTice of the
-Slailf ,W:_xler Investigation Directorate, District South 24 Parganas and whereds, ob and from the date of
coming into force of the Act, no user shall sink any well fitted with elecirical/ mechanical device for
extracting or using ground water without obtaining & Permit issued by District Level Ground Waler,
\Raéom‘ccs Development Authority under seclion 7 of the said Act. '

Hence you are dirccted 1o immediately stop the extraction of ground water with m echanical device A
with g satisfactory declaration in the office of the undersigned within 15 days from the date of receipt ofie v
this letter and until obiining “Permit’ from the concerned Authority of We¢ Wate ources -
(Management Control & Regulation) Act 2005 and a penalty of Rs. 5000/- (Rupess Five?miou_sﬁnd}?futgfnf
each submersible only U/s 16 of West Bengal Waler Resources (Manugement Control & Regulation) Act, '

2005 & Rules 2006 there under for cach tube, well for violating Lhe Law I3 hereby imposed upon you. The
penalty should be deposited under the Head of Account «0702-80-800-002-27" by T.R. 7 Challan in the .
Treasury Link Bank of the Reserve Bank or through the online mode vide gggps:/m-hr'fms._zm-.in/GRJPS/_

| be verificd and further steps will be taiicn under

L

= b . Action executed in reference to this letter wil
purview of said Act.
o)
q\\‘”\? .
Member Secrefary, DLA, South 24 Pgs &
Geologlst, Geological Sub Diylsion No IVE
S.\W.LD., South 24 qg;‘s B

Memo No.5E3/1(S) Dated, South 24 Parganas, the 221 2395

Copy forwarded for information and kind perusal 10!

The District Magistrate & Chairman, DLA, South 24 Parganas

Additional District Magistrate (Dev), South 24 Parganas

Additlonal District Magistrate (LR), South 24 Parganas

The Director, SWID & Chairman, SLA, Nirman Bhawan

The Superintending Geologist & Member Secretary, SLA @;ﬁ'\ _\.‘g, .
? Q_\\&"

Member Sceretary, DLA, South 24 Pps &
Geologist, Gealogieal Sub Division No IVE
S.W.LD,, South 24 Pps

V477748945
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Sl Notiee tor legal alstraction of Grimmdwater (Industeial / Commercial? Other Lxers)

N,

Dunng an inspection af your s it was found ting you luive violated that West Bengal Ground
Waler Resources (Managernent Conlrol & Regpulation) Acr 2005 & Rules thereol, 2006 and extracting
nroundwater (by using A noga submers:le pump) tor Industeal Package Drinking / Commiercial
purpose Infrastouctone Oither withou Ay reqliste Pemit' frum the Member Secrelarial Office of 1he
Stte Water Investigation Directorate, District Sonth 4 Parganas and whereas, on and from the date of
coming 1nto force ol the Act, no wwer shall ok any well fitted will electrical/ mechanical device for
eNEIhng of using pround water s thout abtinlng 2 Permit issued by Distriet Level Ground Water
Resources Develapiment Autlionty nmler section ™ ol the said At

Hence you are directed o immedialely siop the eatraction of grouny s ater with n1cchn|3iggld,cx‘|ce
with @ satisfactory deelaration in the office of the undersigned within 15 days from the date of receipt of
this letter and until obtaining *Permit’ Gom the concemed Authority of West l%cngal‘ Wz,m:r Resources
iManagement Control & Regulation) Aet 2008 and o penalty of Ry 3000/ (Rupees Five lhousfund) for
each submersible only Uis 16 of West Hengal Water Resources (Management Control & Regulation) Act,
2003 & Rules 2006 there under for each tube swell tor vielating the Law is hercby imposed upon you. The
penalty shiould be depasited under the Head of Accouat "0102-8[1~H(l.()-0(12~17" by T.R. ? C.hall.an i the
Treasuny Link Bank of the feserve Bank ar throuph the onlive mode vitle dttps:Avbifins. guv.in/GRIPSY.

Action exccuted in reference 1o this letier will be verified and further steps will be taken under

purview ol said Act K

\
(37 844

Member Seceetary, DLA, South 24 Pps &
Geologlst, Grological Sub Division No 1/E
SAV.LD,, South 24 Pps

ey & ; )
Memo No. 5B /1(5) Dnted, South 24 Parganas, the 23|y L

Copy fonwarded for Information and kind perusal to:

I The District Magistrate & Chairnan, DLA. South 24 Parganas
2. Additional Disteict Mogistrate (Dev), South 2. Parganas
3. Additional District Maglstrale (L.R), South 24 Pargnnas
4. The Director, SWID & Chairman, SLA, Nirman Bhawan ]

5. The Supenntending Geologist & Member Secretary, SLA {Z,}\/
e v/
/

Member Seerctary, DLA, South 24 Pps &

M P p&wy Grologist, Geological Sub Division No 1VE

4 SMLD, South 24 Pgs

’)4'}?{ ~ (9477748945)
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Guosernment of Wesd Bengnl
Office of the Geologist, Geologieul Sub-Divivion H/E,
Distelers South 24 Porgnais
Qe Water Tnvestigation Dlrectorte
& Development Department
1 oxehnnge Pice | wiension
[ g2 dpga e gl com

Water Resomrees Tnvestigntion
" KT Buitding, 27 Flonr 1510 Tanelin
Ph No. 0.1.1- 22255607, vinadl: geolsw

= Diated, Kolkata, the 2] 11007

-+ L
Sub: Permission for abstraction of Ground water

| in reference to your site inspectivnon Al l QO_?:‘ s neticed that ;:.2__ no.(4) suhmersible
. has/ have already been installed ands/ arein (unctional condinon.

L all the relevant documients (SWID
38 ) related Lo your already installed
ted 1o stop the

¢ of the undursigned along with
st DRI
tion till then you & peques

You are requested to come Lo the offic
FRTB DIC e malin iest v

permis:&iun;‘ Yrade license;
days from the dute ol e
b, !

b submersible within 7 working

abstraction »f groumd water for the pousts.al ciegs

[ratyientig yod,

i fp% :\,p"\

¢ Member Secretary, DLA, South 24 Pgs&
Grolupist, Geotogleal Sub Division No I1/E
SCWLLDL, South 24 Parganas

Please apply onhne through podb.silpasathiin
Mob, No. 9477748945

> 4
KF}?(ZF/V‘V [ ! .
s

2./ 2/




Goveenment of West Benga)
Office of the Geolugist, Geologicat Sub-Division 11/,
District: South 24 Parpanns
Stife Witer Investigatlon Dlrectornie
Water Resources Investipation & Development Departinent
KIT Building, 2 Floor, 116 [ndin Exchange Place Extension

E Ph No. 033- 22255667, emall: geolswidsouth24peatgmall.com

; .39 No. /‘/{ 7 Dated, Kollita, the S [ 11| 267 |
¥

| T

F Aot Loather Preled

! 2ome 10, Kolkala Leathn Grpie

| (And Gdle) , Boanteda Aqeo

j “’34"‘35~T—43&.ol
Sub: Permission for abstraction of&round Wwater

In reference to your $ite inspection on _il, n Jio 24 , it is noticed that _L_Q_ no.(s) submersible
has/ have already been installed and 1s/ are in functional condition.

it ail the relevant decumants (SW1ID
reiatett e your already nstalled
e requested 1o stap the

You arce reguested to come tie the office vl the sndersiened along wi
permission/ Trade license/ PCH/ T DIC! Raw water testrens tfl PR 4iS )
submersible within 7 working days fran the date stinspertics s ull then vou ar
abstraction of ground water for the industrial usage

Thaunking you

rﬁ,g}\

ra_f)
d(ﬂ\/'/ \\\\ .
/\(' i \\\1 " Member Secretary, DLA, South 24 Pgs&
’J.\ Geologist, Geological Sub Division No lI/E

5.\W.L.D., South 24 Parganas

Please apply online through codb.sitpasathiin
Mob. No. 9477748945
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Government of West Bengal
Office of the Geologist, Geological Sub-Division [LE,
District: South 24 Parpanas
State Water lnvestigntion Directorate
Water Resources Investigation & Development Department
KIT Builting, 2" Flour, P-16 [ndin Exchange Pince Extension
Ph No, 033- 22255667, cmail: ueulmvillsuuthl&lpgs?tfiﬂlll““'c"m

pemeo No. (fl;q Nated, Kolkata, the /;2!(! /2,01,1

To
C.Cfdn*;Qaﬁf Tec Lmo)aﬂ '-J‘ $o lwhion [retue Por it
Plof no 27 Kolkala | T Pank SF2 JUNo 4g
Tavadah , Kolkaz | eaThen (ampiot
£24 Pqses 74302

Sub: Permission for abstraction of Ground Water

ol 25"
In reference to your site inspection on A “!519‘3’“‘ Litis noticed that . no.(s) submersible

has/ have already been installed and is/ are in functional condition.

You are requested to come to the office of the undersigned along with all the relevant documgnts ‘(SW~[|[1) S
permission/Tradv license s PCB/ MC, R warel test report/DPR/ 815 ) related to your already ln'sta e
submersible within 7 working ddys frum the daie uf inspecton tili then you are requested Lo stop the
abstraction of ground water for the industrial usage

Thanking you,

AR
AR
[L/ N\

.Member Secretary, DLA, South 24 Pas&
Geologist, Geological Sub Division No {l/E
S.W.1.D,, South 24 Parganas

Please apply online through eodb.silpasathlin
Mob. No. 9477748945
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Covernment of Weyy Bengal
s OMMce of the Geolugivr, Genlngi gl Sube-Divisinn {1/
District: Suoin 1 Vargaeus "’
~ Siate Waler Investigatiyy Directorate
W"nlrr Resources Investlgatlun & Develupnung Department
KIT Bultding, 2** Flour, -6 1niis ktchange Pluce Fatenyion
Ph No. 033- 22255667, email: keobswidwuih2dpgvy gmunil.cory

M y
emo No. {372 _ Dated, Suuth 24 Paypanauy, the

To  ~ o
0 ATRGSR Riduap: adunbgie s
Ploa— VB2 D ane A I L_Cl |
& i * Y . 5 : =0 ‘—’ \ ‘

o1 |

e

N « ] A H -
Sub: Notice for illegal abstraction of Groundwat=r 1inas sl ¢ 1 amemer. isi Other Lo,
Sir, ’

During an inspection at your site it was found that you have “ilated that West Bengal Ground Water Revprens
_(Nanag?rncnl Control & Regulation) Act 2005 & Rules thereof. 2006 and extracting groundwater (by using A ofy) of
?ubmc.t?lblc pump) for Industrial Package Drinking / Commercial purpose/ Infrastructure/ Other without zay requisits
Permit’ from the Member Secretarial Office of the State Water Investigation Directorate, Distric: South 24 Pargasnas and
thlrcas. on and from the date of coming into force of the Act. no user shall sink any well fitted wilh electneal/ mechanical
device for extracting or using ground water without oblaining a Fermtissued by Disticl Level Ground Water Kesiurezs
Development Authority under section 7 of the said Act.

e n

* Hente you are directed to immediately stop the extraction of yround waler with r whanisal device with 2
satisfactory declaration in the office of the undersigned within 1S days from e date of receipt of this lever and until
obtaining "Permit’ from the concerned Authority of West Bengal Waler Rusourses (Management Control & Eegutation)
Act 2005 and penalty of Rs. 5000/- (Rupees Five Ihousand) tor cich submersible only Ufs 16 of West Bengal Wster
Resources (Management Control & Regulation) Act, 2005 & [ules 2006 there under for each tube well for violatng the
Law is hereby imposed upon you. The penalty should be depus tea unde: thie fued of Accaunt "0702-80-500-002-27" 1y
TR. 7 Challan in the Treasury Link Bank of the {ggerie Bank or through he online mode  vide
hitps/fwbifms.pov.in/GRIPS/.

Action executed in reference 1o this lefter will be verified and further steps will be laken under purview of waid Acl

b
- Mcmber Secretary, DLA, South 24 Pes &

Grologist, Geolegleal Sub Division No 1l/E,
- S.W.LD.. Suuth 24 Pgs

|3 2/1‘ (5 Dated, South 24 Parganas, the

In '
‘

Memo No. ¢ -
CHonoet ik Zre Glreddeg 10 o ogalanly

Copy forwarded for information, md KindperssaliQip: . vty 7 e e L e gt p o

b7 Disict Miagisipte & Cheicpan, DLA, Souts 24 Pacgaris

5 " Additional District Magistrale (Dev), South4 Parganat
3. Additional District Magistrate {LR), Soulhrﬁ-t Parganiss
4. The Director, SWID & Chairman, SLA, Ninnan Bhu\”a.ﬁ;::
5. The Superintending Geolugist & Member Secretary, SI A

Member Secretary, DLA, South 24 Pgs &
Geologist, Geologleal Sup Division No 1I/E,

; 5. W.LD,, South 24 py,
AL A=l i
L I‘:—-c{f."f /
Teks. i — ‘: y \«'_'/;« i ' [
-~ ’_".k"’ ¢ ) = _r i. -.J .:.!.
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_ Government of W ey Hengul
F Olfice of the Gealapist, Geoloplenl Sub-Division 111,
District: South 24 Porgunns
State Water Investigntinn Directsiente
Water Resources Investigation & Dey clopment Depurtment
KIT Builiing, 2™ Floor, P-16 lndin Exchange Place Fxtensinn
' Nu. 043 2285667, emall; urnlmhlmullr2-l;|g\-‘mumnll.rﬂm

Memo No. | urs, Dated, South 24 Fargonng, the Oy

To SNy T oy ‘s/f nefoee
R R W EDWE = e

i)

Sub: Natice for illegal abstraction of Groundwater { Indystrial - Commercial: Other | e

Sir,

During an nspection al your site ji was found that you have violated that West Bengal Ground W
(Management Control & Regulation) Act 2005 & Rules thereof, 2006 and extra
submersible pump) for Industrial Package
Permit’ from the Member Secretari
whereas, on and from the dare of
device for extracting or usin

ater Resonurces
cting groundwater (by using 1 nofy) of
Drinking / Commercial purpose Infrastructure’ Other without any requisite
W Oftice of the State Warer Investigaion Directorate, District South 24 Parganas and
coming int foree of the Act, no user shall sink aimy well fitted with electricals mechaniczl

& greund water without obtaining a Permit jusyed by District Level Ground Water Resouree,
Development Authority under section 7 ol the suid Acy

Hence you are directed 1o n_of ground water with_mechanical device with a
satisfactory declaration in the office of the undersigned within 15 days from the date of receipt of this letter and untjl
obtaining *Permit* from the concemned Authority of West Bengal Water Resources (Management Control & Regutation)
Act 2005 and a penalty of Rs, S000:- (Rupees Five Thousand) only Us 16 of West Bengal Water Resources I Management
Conwrol & Regulation) Act, 2005 & Rules 2006 there under for cach wbe well for v wlating the Law i hereby imposed upon
you The penalty should be deposited under the Head of Account “0702-50-800-002-27" by TR. 7 Challan i the lteasur.
Link Bank of i Reserve Bank or thromgh the online mude sule hagpse whifuns. vovan, GHIPY,

immediately stop the extraction

Action executed in reference to this letter will be verified and lurther steps will be taken under purview of suid Act,

i
b
,\1ember<:&?mr,. DLA, South 24 Pys &
Geologist, Geolagical Sub Division No IIVE
SW.LD., South 24 Pes

Memo No. 17375 |1 ['E\ Dated, South 24 Purganas, the

O[22y

Copy forwarded for information and Kind pervsal 1o:

I The District Magistrate & Chairman, DLA, South 24 Purganay
2. Additional District Magistrate (Dev), South 24 Parganas

3. Additional District Magistrine (1LR), South 24 Parganas

4. The Director, SWID & Chinrman, SLA, Nirman Bhawan

5.

The Superintending Geologist & Member Secretary, LA
/‘i- 1 ‘\“\ G
L) e
- LS
Member Steréiary, DLA, South 24 P &
Geologisi, Geologicul Sub Division No 1/
S.W.LD., South 24 Ppy
(9477748145
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Governaient af Wesi lengal
Office of the Gealogist, Gealogienl Sub-Bivision HIE,
Ditricl: South 24 Parganns
State Water Investpatinn Direclurate
Wirter Resources Investigation & Pevelopment Department
KU Baltding, 2 Floor, 1-16 Indin Exchange Place Extensinn
Th No.0IM 22258667, emall; genlswidsonth2dpesargmail.com

MemoNo, WY Datedl, South 24 Parganas, the

To Dy vy T Vi B

Sub. Notice for illegal absuaction of Groundwater (Industrial / Cunnercial’ Other Users)
Sir,

During an inspection at your site it was found that you have violuted that West Bengal Ground Water Resouree,
(Management Control & Regulation) Act 2005 & Rules thereof, 2006 and extracting groundwater (by using | nofs)of
submersible pump) for Industrial I'ackage Drinking / Commercial purpose/ Infrastructure’ Other without any requesite
‘Permit” from the Member Secretariat Office of the State Water Investigation Directorate, District South 24 Parganas and
whereas, on and from 1he date of coming into foree of the Act, no user shal} sink any well fitted with electricali mechanscal

device for extracting or using ground water without obtaining a Permif issued by District Leve! Ground Water Resaurces
Development Authority under section 7 of the said Act

Hence vou are directed 1 immedi
satisfactory declaration in the 0!
obtaining ‘Permit’ from the con .,

acly stop the extraction of ground water with mechanical device with a
< wf the undersigned within 15 days from the date of receipt of this letter and unti)
aJ Authority of West Bengal Water Resources (Management Control & Regulation
Act 2005 and a penaliy ol Rs. Spui- (Rupees Tive Thousand) only Uss 16 of West Bengal Water Resources (Management
Control & Regulations Act, 2005 & Rules 2006 there under for cach twbe well for violating the Law is hereby imposed upon
you, The penalty should b deposited under the Head of Account “0702-80-800-002-27" by 1.R. 7 Chaltan in the Treasur
Link Bank of the Reserve Bank or through the online mode vide hetpschehitmypovin GRIPS

Action execut il in reference o this letter will be verified and further steps will be taken under purview of suid Act

£ 5
Member Secretury, DLA, South 24 Pps &
Geologist, Geological Sub Division No 11/E
SW.LD., South 24 Pps
Memo No. ff},,?/ / (;_g) Dated, Seuth 24 Parganas, the & f -4 ,, b ,T

Copy forwarded for i semation: .1 kind perasal to

b The District MLizistrate & ¢ Luinman, DLA, South 24 Marpanas
2. Additional Detniet Mugetiate (Dev), South 24 Parganas
3. Additional District Magisrate (1R, South 24 Pargunas
4. The Disector, SWID & Cnairman, SLA, Nirntan Bhawan
5. The Superintending Geologist & Member Secretary, SLA 7y
:.‘;\Q Y~
§ e _~

Memnber Sccr:tur,\‘, DLA, South 24 Pus &
Geolagist, Geological Sub Divisian Nu 112K
SN, Sonth 24 s

(9477748943}
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Government of Wes Henpal
Office of the Geolagist, Geologlenl Sub-Divislon 1111,
Distrier: Soutn 24 1"erpaiig
Snte Water Investigotlon Blrectornte
Water Resnurces Investipnilon & fev
KIT Boilding, 2 Flyor, 1=
Ph No. 0)3- 22285667, ¢

¢lopment Department
[l Fxchinge Plyce Fxtension
mail: uruhwhlmulI|23lnus-‘r’: gmail.com

Memo No. Viyny Duted, Sonih 24 Parganas, the -

s .
o Pecha o Leelhor Aoy v
Maob 456 2.2, Kue
Sub’ Natice for illegal abstraction of Groundwater (industrial - Commercial; nher Users)
Sir,

During an inspection at your site it was found that You have violaed th
(Management Control & Regulation) Act 2005 & Rules thereof, 2
submersible pump) for Industrial Packape Drinking * Commerci
‘Permit’ from the Member Secretarial Office of the State Warte
whereas, on and from the date of coming into force of (he
device for exiruchng or using ground water without
Development Authority under section 7

at West Bengal Ground Water Resources
006 and extracting groundsater (by using _ nojs) of
al purpose/ Infrastructures Other without any reguisite
r Investigation Directorate, District South 24 Parganas and
Act, no user shall sink any well finted with electrical mechanical
obtaining a Permit issued by District Level Ground Water Resources
of the smd At

Hence you are directed 1o Immediately stop the_extraction_of ground water with_mechanical_device with a
sutisfactory declaration in the oflice

of the undersigned within 15 days from the date of receipt of this letter and wntil
obtaining *Permit’ from the concemed Authority of We

st Bengal Water Resources (Management Control & Regulation)
Act 2005 and 5 penalty of Rs. 5000, fRupees Five Thousand) only U's 16 of West Bengal Water Resources (Management
Control & Regulation) Act, 2005 & Rules 2006

there under for cach tube well fur violating the Law is hereby imposed upon
you. The penalry should be deposited under the Head of Account T02-80-800-002-27" by TR 7 Challan in the Treasury

Link Bank of the Reserve Bank or through the online mode vide htips owhifo. g in/ GRIPY,

Action executed in reference 1o this lener will be verified and further steps will be tuken under purview of said Act,

/i /
%
Member S'eﬁi‘etary. DLA, South 24 pgy &
Geologist, Gealogical Sub Disision No IWE
SAV.LD., South 24 pgs

Meme No, 144% ] \lﬁ'a\, Dated, South 28 Parganas, the

Copy lorwarded for information and kind perusal w:

The District Magistrate & Chairman, DLA, South 24 Parganas
Additional District Magistrate (Dev), South 24 Purpanas
Additional District Magistrate (1.R), South 24 Parganis

The Director. SWID & Chairman, S A, Nirman Rl an

The Superintending Geologist & Member Secretury. SLA

LA 2 s 1D —

/ -
o4 el
{55

Member .“icérclnr}, DLA, South 24 Pps &

Geologist, Geological Sub Division No I/E
SW.LD,, South 24 Pgs

(9477748945




. Govermrent of AW g 11,
) I nyal
Oes of the Geidigin, Coonlug eitl b Divislon 17F
Digesr g rgann !
) ERIGIIIES SR VTP
" S WAt bingarigaliom Dire, tatile
’jllfer i wnreia fovoatipating % Herriipmienl Depaniment
b ope ; : =
l':‘l I Wafbibng, 2 b, PG eiiia Cackangs Mhce Lvtroisinm
FlhNo DY 22258607, cma)); genlssddstonl Lt pmabl, eom

Memo No, e
[BC{ led, Seprh SUtrpanas e A r""f

T'o
T;'}\“ ; S0 tlrrlv) P\’Q f |.-l .

20 0 o -
Bhc =2, Plal 6 s

Sub: Natice fo: :llegal abstraction of Groundwater (Industial { Commezeial” Other Gsers)
Sir,

During an inspe-tion ot your site it was foynd toa s g arelnted ar Weer Benpal Geourd Water Fencoces
(Mnnagcrncm Control & Regulation) Act 2008 & Rules thereof, 200 and extracting grewndwater (by using _1 1o (+) of
Suhmc.rfmlc pump) for ind ustrisl Packap: Drinking  Cominercial Turpose! Infrastructure/ Oiter withowt any teanisite
‘Pemait’ from the Member Seeretarial Qffice of the State Water irvastigation Dircetorete, istrict Scuth 24 Pargans: and
wht?rcns. on and from the date of caming into force of the Act, ro user shall sink any well fitted wilh clectricalf mnechenical
device for extracting or using ground wat.r without obiaining 2 Permit issucd by District Level Ground Water Resoirces
Development Authority under section 7 of ‘he said /L. -

Hence you are lirected to immedianly o

salusfactory declaration i the office of t.e uaders ¢ ne
obtaining *Permit’ from ihe concerned Attherity of West Benpal Water Resources (Management Control & Regulation)
Act 2005 and a penalty of Rs, S000/~ (Rupees Five Thousand) for vach submersible anly Ufs 16 of West Bengal Water
Resources (Managemest Control & Reguiation) Act, 2005 & Rules 204 there under for cack tube aclt for viclsbing the
Law is hereby imposed upon you. The penalty should be deposiled under the Head of Accaunt ¥0702-80-800-002-27" by
T.R. 7 Chalian in the Treasury [ank Bank of the Reserve 8Bank or through the online mode widz

hitps:ipvbifms.gov,in/GRIPS/,
Action cxeeoted in reference to this letter will b veritiad wnd fariher steps wiil be Gien undse purview of 5.

{ A
%
Mewmber Sceretary, DLA, South 24 Pps &
Geologist, Gealogieal Sub Division Na IVE

SAV.LD., South 24 Pps

¢ the_edraction af zronnd water with_mechanical gevice sath o
d wittan {5 dayy from the date of receipl of this fetter an! unti

id AL

Memo No. [3‘1‘/! C 5) Dared. South 24 Parganas, the

Copy forwarded for informalion and kind perusal to:

The District Mag/strate & Chairman, DLA, South 24 Parganas
Additional District Magistrate (Dev), South 24 Paryar.as
Additiona) District Magistrate (LR}, South 24 Paggac i

The Director, SWID & Chairman, SLA, Niman Bhawan

The Superintending Geologist & Member Secretary, SiA

bl & A

oA
x .

Menber Scc%l,m South 24 Pgs &

Geolagist, Geological Sub Division No II/E

SAVLLD., South 24 Pgs
(9477748945)
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Government of W ey Bengul -

ce of the Geologiut, Gealogieal Sub-Division I:E,
District: South 24 Parganns

State Water Investig

Water Resources lnvestigation

KIT Buitding, 2

Ph No. 033- 22255

orfi

ation Directorate
_ & Development Department i
Floar, P16 India Exchunge Place Extension i .I
667, cmal; eealswidsouth24pgstopmail.com &1

Memo No. {44773 Dated, South 24 Parganas, the 0us f(]’ W i

Plot- W, W62 -2 wie

Sub: Notice for illegal abstraction of Groundwater (Industrial ¢ Commercial Other Users)

Sir,

During an inspection at your site it was found thal you have violated that West Dengal Ground Water Resources
(Management Control & Regulation) Act 2005 & Rules thercof, 2006 and extracting groundwater (by using V  nas) of
submersible purnp) for Indusirial Package Drinking ¢ Commercial purpose/ Infrastructure” Other without any requisite
"Permit” from the Member Secretariat Office of the State Water Imyvestigation Directorate, District South 24 Parganas f’“d
whereas, on and from the date of coming into force of the Act, no user shall sink any well fitted with electrical mechanical
device for extracting ar using ground water without obtaining u Permil issued by [istrict Level Ground Water Resources
Development Authority under section 7 of the said Act.

Hence you are directed to immediatcly stop the exraction of ground water with mechanical device with 2
satisfactory declaration in the office of the undersigned within 15 days from the date of receipt of this letter and l.}ﬂh‘l
obtaining “Permit’ from the concemed Authority of West Bengal Water Resources (Management Control & Regulation)
Act 2003 and a penalty of Rs. 5000 (Rupevs Five Thousand) only Uss 16 of West Bengal Water Resources (Management
Control & Regulation) Act, 2005 & Rules 2006 there under for cach whe well for violating the Law is hereby tmposed uport
you. The penalty should be deposited under the Head of Account #0702-80-800-002-27" by T.R. 7 Challan in the Treasury
Link Bank of the Reserve Bunk or through the online mode vide hipsiwbifinsgovin G RIES

Action executed in reference to this letter will be verified and further steps will be taken under purview of said Act.

AN
{ _1 '\//
éj»/‘,(
Member Secretary, DILA, South 24 Pgs &
Geologist, Geolegical Sub Division No 1E
SW.LD., South 24 Pgs

Memo No. 153 =4 [ 1[5 Dated, South 24 Parganas, the

Copy forwarded for informatien and kind perusal to:

1. The District Magistrate & Chairman, DLA, South 24 Parganas

2. Additiona! District Magistrate (Dev), South 24 Parganas

3. Additional District Magistrate (LR), South 24 Parganas

4. The Director, SWID & Chairman, SLA, Nirman Bhawan

3. The Superintending Geologist & Member Secretiry, SLA £
A
Y e

[ -
Member Seeretary, DLA, South 24 Pas &
Gealogist, Geological Sub Division No 11/E
SWLLD., South 24 Pps

(9477748945)
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Shone A

Government of West Bengal
Office of the Geologist, Geological Sub-Division 11E,
District: South 24 Parganns
State Water Investigation Directornte
Water Resources Investigation & Development Department
KIT Building, 2" Floor, P-16 India Exchange Place Extension
Ph No. 033- 22255667, emil: peolswidsouth24pgs @gmail.com

|

stemo No. |9 Dated, South 24 Parpanns, the (e f’3 I ] YAy

To 7 o don, Lesbhang
Pled- - 1y q) = Q_) W L.C

Sub: Natice for illegal abstraction of Groundwater (Industrial / Commercial Other Users)

During an inspection at your site it was found that you have vialated that West Bengal Ground Water Resources
{Management Control & Regulation) Act 2005 & Rules thercof, 2006 and extracting groundwater (by using 1 _no.tss of
submersible pump) for Industrial Package Drinking / Commercial purpose’ Infrastructure Other without any requisite
*Permit’ from the Member Secretariot Office of the State Water Investigation Directorate. District South 24 Parganas fmd
whereas, on and from the date of comting into force of the Act. no user shall sink any well fited with electrical: mechanicat
device for extracting or using pround water without obtaining a Permit issued by District 1evel Ground Warter Resources
Developiment Authorily under section 7 of the said Act.

Hence you are directed to imimediately stop the_extraction of ground water with mcchun:’c_al device with a
satisfactory declaration in the office of the undersigned within 1S days from the date of receipt of this letter and L'ml]\‘
obtaining *Permil’ from the concemed Authority of West Bengal Water Resources (Management Control & Regulation]
Act 2005 and a penalty of Rs. 5000/ {Rupees Five Thousand) only U's 16 ol West Bengal Water Resources .(Munngcmcn(
Control & Regulation) Act, 2005 & Rules 2006 there under for cach wibe well for violating the Law is In.'rubyj impused upon
you. The penalty should be deposited under the Head of Account “0702-80-800-002-27" by TR 7 Challan in the Treasury
L.ink Bank of the Reserve Bank or through the online mode vide Juips: - whiftms gov.an GRIPS

Action exceuted in reference 1o this ketter will be verified and further steps will be taken under purview ol said Act.

L
45
Member Seeretary, DLA, South 24 Pgs &

Geologist, Geological Sub Division Nv IIVE
SW.ALD. South 24 Pgs

Memo No. 1485 f1 [T Dated, South 24 Parganas, the
Copy forwarded for information and kind perusal t:

The District Magisirale & Chairman, DI.A, South 24 Parpanas
Additional District Magistrate {Dev), South 24 Parganas
Additional District Magistrate (LR}, South 21 Parganas

The Director, SWII & Chaimman, SLA, Nirman I$hawan

The Superintending Geologist & Member Sccretars, SLA

e

Member Secretnry, DLA, Svuth 24 Pps &
Geologist, Geological Sub Division No 1I/E
S.W.LD,, South 24 Pgs

{H77748945)
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Government of West Bengal N
Office of the Geologlst, Geological Sub-Division 11/E,
District: South 24 Parpnnas
State Water Investigntion Dircetorate
Water Resources 1ny erligntlon & Development Department
IKET Bullding, 2* Fronr, 1216 Indin Exchange M'lace Extension
'h No. 033- 22255667, conil: gealswidsouthZ4pesdogmail.com

Memo No. Y 5" Dated, South 24 Parganas, the ¢ Y J’)’-«{ f’? L
To Lecthyore Vv (.'ia

Plol s Moy 70 Lo

Sub: Notice for illegal abstraction of Groundwater {Industrial / Commercial’ Other Users)

Sir, -

During an inspection at your site it was found that you have violated thar Wes Bengal Ground Water Resources
{Management Control & Regulation) Act 2005 & Rules thereof, 2006 and extracting groundwater (by using }  no.(s) of
submersible pump) for Industrial Package Drinking * Commercial purpose Infrastructurer Other without any requisite
"Permit’ from the Member Secretariat Office of the State Water Investigation Directorate, District South 24 Parganas and
whereas, on and from the date of coming into force of the Act, no user shall sink any well fined with electrical? mechanical

device for extracting or using ground water without oblaining a Permit issued by District Level Ground Water Resources
Development Authority under section 7 of the said Act.

Hence you are directed (o immediately stop the extraction of ground water with mechanical device with a
satisfactory declaration in the office of the undersigned within 18 days from the date of receipt of this letter and until
oblaining ‘Permit’ from the concerned Authorny of West Bengal Water Resources (Management Control & Regularion)
Act 2005 and o penalty of Rs, 5000 - (Rupees Five Thousand) only U-s 16 of West Benpal Water Resaurces (Management
Control & Regulation) Act, 2005 & Rules 2006 there under for cach ube well for violating the Law s hereby imposed upon
you. The penalty should be deposited under the Head of Account *0702-80-R00-002-27" by [.R. 7 Chullan in the I reasury
Link Bank of the Resenve Bank or through the online mode vide hieps whifmy. oo insG IR EES

Action executed in reference 10 this lerer will be verified and further steps will be taken under purview of said

, e
[l
Member Secretary, DLA, South 24 Pgs &

Geologist, Geological Sub Division No 1I/E
SMLD., South 24 Pgs

Act,

Memo No. (1555 [ 1 (R\ Dated, South 24 Purganas, the

Copy forwarded for information and kind perusal 10:

The District Magistrate & Chairman, DLA, South 24 Parganas
Additional District Magistrate (Dev), South 24 Parganas
Additional District Magistrate (1.R), South 24 Parganas

The Director, SWID & Chairman, SLA, Nirman Bhawan

The Superintending Geologist & Member Secretary, SLA

T

W de e

LW
Member Secretary, DLA, South 24 Pps &
Geologist, Geological Sub Division No II/E
SAW.LD., South 24 Pys
(9477748945)
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Government of West Bengnl
Office of the Geologist, Geological Sub-Division JI/E,
District: South 24 Parganns
State Water luvestigntion Directorare
Water Resources Tovestipation & Development Department
KIT Building, 2™ Fleor, P-16 Ind|a Exchange Place Fxtension
Ph No. 033- 22255667, cmail: gcolswldsoulIl'Npgs(a?gmuil.mm

Memo Neo 175 70 Dated, South 24 Purganas, the TSt [Ty
fo L Wea \ (‘_,?:\\».C-g,}n\/
Pod— - T, 7 .2, K¢

== f)

Sub: Notice for illegal absmraction of Groundwater (Industrial - Commercial Other Users)

Sir.

- During an inspection at your site it was found that you have violaled that West Bengal Ground Water Resources
{Management Control & Regulation) Act 2005 & Rules thereal, 2006 and extracting groundwater (by using U no.(s) of
submersible pump) for Industrial Package Drinking / Commercial purpose” Infrastructures Other without any requisite
‘Permit’ from the Member Secretariat Office of the State Water Investigation Directorate, District South 24 Parganas and
whereas, on and from the date of coming into force of the Act, no user shall sink any well fitted with electricali mechanical
device for extracting or using ground water without obtaining a Permit issued by District Level Ground Water Resources
Development Authority under section 7 af the said Act

Hence you are directed to immediatcly stop the extraction of ground water with_mechanical device with a
satisfactory declaration in the office of the undersigned within 15 days from the date of receipt of this letter and until
ubtaining ‘Permit’ from the cancemed Authority of West Bengal Water Resources (Management Caontro) & Regulation)

Ac1 2005 and a penalty of Rs. 5000/~ (Rupees Five Thousand) only Uss 16 of West Bengiil Water Resources (Management
Control & Regulation) Act. 2005 & Rules 2006 there under for each tube well for violating the Law is herehy imposed upon
you. The penaity should he deposited under the Head of Account “0702-80-800-002-27" by T'R. 7 Challan in the Treasury
Link Bank of the Reserve Bank or through the online mode vide fitpsodiwbifims.gov.in/ G RIPN .

Action executed in reference 1o this letter will be verified and further steps will be taken under purview of said Act.
oy g
Gl
Member Sccre«l;ry. DLA, Sauth 24 Pps &
= Geologist, Ceological Sub Division No IIVE
S.W.LD., South 24 Pgs

Memo No. V5 3 f 4 i?\ Dated, South 24 Parganas, the
Copy forwarded far information and kind perusal to

The District Magistrate & Chairman, DLA, South 24 Parpanas
Additions] District Magistrate {Dev). South 24 Parganas
Additional District Magistrate (LR}, South 24 Parganas

The Birector, SWID & Chairman, SLA, Nirmun Bhawan

The Superintending Geologist & Member Sevretany, SLA

e

f(ig;.}’-»

Member Secretary, DILA, South 24 Pes &
Geolagist, Gealogical Sub Divisian No IVE
SAWLLDL, South 24 Pps

(9477748945)
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Government of Wesl eppa)
Olfice ut the Gealagist, Geenfoglea) hleDis oy 11§

Lsirivt Sovth 24 Parganas 3
“ Srate Watvr bosestpation threeforale
by ;m-r [lrumr:‘v?ﬂ Investigabion & Trevelopment Depactmend
Bufldiony 27 Floee, 10 budin | v ange 'laes 1 stension
Py N 0NV 0268507 il vl ifeonti ) fpgsemalleom
A b}
i | &) Dol sanlt 24 Parganss, the Qs\ 04 l
[
)\Kn L) L (AN ’}“3?
Pore 2 Mol A ’
Wi {
Sub: Nosice tor tleyal abstraction of Groundwater i hidustral ¢ Commercials Other Lsers)
S
During an inspesction at your site it was found mhat you lave violated that West Bengii CGround Water Resources
creof. 2006 and extracting proundwater (by using [ _no(s) of

(Management Control & Regulation) Act 2005 & Rules th
submersible pump) for Industrinl Packagv Drinking ¢ Commercial purpose!
Permit® from the Member Secretariat Oflive of the Stare “Vater Irve dipation Directorate, Di

whereas, an and from the date ot coming i force of the et 10 USHf shall sink any well fitte
e a Pernit issucd by District Lewe

Infractructure/ Other withoul any requisite
strict South 24 Parganas and
4 with clectricall mechanical
T . ; , o 3 s
Jovice-for eNIRISTInG Or using ground wates without ohtairh | Giround Neater Rescurces
Development Authority under section 7 ol the sad At
Hence you are dirccled 1o immuﬁialu!)__S1_gp____1|_3§:w<;xtra_cl_iqn ol ground water with mﬁghams?l&'!l‘_c with 3
catisfactory declaration in the office of the undersigned within 15 days from the date of reccipt of this letier and Lfnnl
obtaining *Permit’ from the concemed Authority «f West Bengal W.ater Resources (Management Control & Regulation)

Act 2005 and a penalty of Rs. 5000/ (Rupees Five Thousand) for cach submersible only U/s 16 of West Bengal Water

Resources (Management Control & Regulition) Act, 2007 & Rules 2006 there under for each tube well for violating the
Law is hereby imposed upon you. The pemity should be deposited under the Head of Account “(702-80-800-002-27" by

TR. 7 Challan in the Treasury Link Bank of the Reserve Bank or through thc online mode vide
hitps:/fwbifms.goy.in/GRIPS/.

1d further steps will be taken under purviesw of said Act.
A s
a i
NMember Secretary, DLA, South 24 Pgs & -

Geologist, Geological Sub Division No 1WE
S.W.LD,, South 24 Pgs

Memo No. 1§:L/l Q 5) ‘ Dated, South 24 Parganas, the  Q 5\0 ) \20 1_" .

Copy forwarded for information and kind pui usal to:

Action exccuted in reference to this letwer will ke verified ar

1. The District Magistrate & Chairman. DLA. South 24 Parganas

Additional District Magistrate (Dev . Soulh 24 Parganas

2.
3. Additional District Magistrate (LR), South 24 Parganas
4. The Director, SWID & Cl\_ginnan, S1.A, Nirman Bhawan .
5. The Superintending Geologist & Member Scerctary, SLA ('\\
(226N ;

AMember Seervinrey, DLA, South 24 Pgs &
Geotogist, Gealogical Sub Division No IWVE
SAV.LDL, South 24 Pgs
(9477748945)
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Cotiver tiaromy ol A\ gy
DTce i ihe Guolagrar, ‘vtmln;:;(':vl'rl‘)‘li)!?'l”\illfm H/E
District South 24 Pargnnas h
Stale Woater Inyesthirian l)lrrclorn!o
Worer Hesurges Loveshigalhan & Develupment Depariment
BT tdieig, 2 Flowr, 1 1n doilig Faehiwnge Pinee Extension

PPN 03 222088067 casall araten uhauth2dppy pmall.com
Memn No, 18 3 Dived, South 24 Msrganas, the b/ /
_' To i
Asina TTaneon | |

2one.2  pPro 0
KIC, Keone C&ul, J\de‘w C AR Y] 2.)

Sub: Notice for illegal abstraction of Groundwatee (Industrial / Commercial/ Other Users)

; Sir, .
During an inspeetlon at your site it was found that you have violated that West Bengal Ground Water Resources

(Management Control & Regulation: Act 2005 & Rules thereal, 2006 and extracting groundwater (by using .1 _ n0(8) Of
submersible pump) for Industrial Package Drinking / Commercisl purpose/ Infrastructure/ Other without' any requisite
*Permit’ from the Member Secretariot Ollice of the State Wiver Investigation Dircctorate, District South 24 Pa:gurmglnd
whereas, on and from the date of conung into force ol the Act, no user shall sink any well fitted with electrical/ mecl__t_an%

device for extracting or using ground water without obitaining n Permit issucd by Disirict Level Ground Water R x

11

Development Authority under section 7 of the said Act. = " ty i
¢ enriction of ground water with mechanical device “‘S&& a
satisfactory declaration in the office ot the uadersigned within 15 days from the date of receipt of this letter w_,MUW
obtaining ‘Permit’ from the concerne: Authority of Wout Bengal Water Resources (Management Control & Rg]%&ﬁm)

‘Waler

Act 2005 and 3 penalty of Rs. S001) - Rupees Five | housand) for each submersible only U/s 16 of West Ben £
ulation) Act, 2005 & Rules 2006 there under for each tube well for violating the

Account ¥0702-80-800-002-27" by
the “online, mode vide

Hence you are directed o immediagly stop i

Resources (Management Control & ey
Law is hereby imposed upon you. The penalty should be deposited under the Head of
T.R. 7 Challan in the Jreasunn Link Daak of the “Reserve  Bank or through

o fpsfwbifms.pov. in/GRIPS/. - u
b Action exccuted in reference 1 this letter will b2 verilied ard further sieps will be taken under;;urvi:w of said AC&
| /_\\ ' {
j . g/ !
| Membaer Seeretary, DLA, South 24 Pgs &
: ) g Geologist, Geolopical Sub Division No 1VE

A ;e A b . S5.W.LD., South 24 Pgs

Memo No. [ 3/[ CQ ) Duted, South 24 Parganas, the S’{ Yy f 2"(’

Copy forwarded for information and kirJ perusal to:
1. The District Magistrate & Chairman, DLA, Soul 24 Pargunas

2, Additional District Magistrate ([Dev). South 24 Parganas :,
3. Additional District Magistrate (1.R), South 24 Parginas. - s
4. The Director, SWID & Chalmman. SLA, Nirman Bhawan |, -
S The Superintending Geologist & Member Seeretary, SLA

.
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NI

" “Dunng\:m msp?clion o your site i1 was found 1t you have violated thal West Bengal Giround leer Resources
(Management Control & Regulation) Act 2005 & Rules sliereol, 2006 nnd extracting groundwater (by using L no.(s) of
Sum’nc}*“’t‘“ pump) for Indusirial Packuge Drokemy 7 Conmerenl purpose! Infrastructure/ Other without any requisite
‘Permit’ from the Member Secretariat Ol ¢ of the Stare N ater livestigation Directorate, District South 24 Parganas and
\\hc'rc:ls. an and from the date of coming + ta farce of the Act, no vser shalk sink ans well fitted with clectrical/ mechanical
device for extracting or using ground wale: without ebty sing o Peemil issued by District Level Ground Water Resources
Development Authority under section 7 of *hie said At

Hence you are dirccted to immediately srgp 1o extratior_ol ground water_with_mechanical device with 2
satisfactory declaration in the office of the undersigne ] v ithin 15 days from the Jate of receipt of this fener and L!Tl'll'
obtaining 'Permit’ from the concerned Au hority af W 1 Tlengsl W ter Resources (Management Control & Regulation)
Act 2005 and a penally of Rs. 5000/ (Rupees Five 1 qousund) for cach submersible only U/s 16 of West Bengal Water
Resources (Management Control & l'{'cgul.'uiun) Acl, 25 & Rules 2006 there under for each tube well for vialating the
Law is hereby imposed upon you. |he peunity should he deposited under the Head of Account *0702-80-800-002-27" bbb'
TR. 7 Challan in the Treasury Link Bank ub the Reserve Bank or through the online mode vide

hitps/fwhifms.pov.in/GRIPS!.

Action executed in reference to this letter will b cerilied sind further steps will be 1aken under purview of said Act-
v

)

Member Secretary, DLA, South 24 Pps &
Geotopist, Gealogical Sub Division No IVE
SAW.1LD., Soath 24 Pgs

Memo No. | 54/! (5) Dated. S uth 24 Parpaaas. the 0 ‘5\ oYy l ZL(
Copy forwarded for information and hind jorusal

1. The District Magistrale & Chairman. DLA, South 24 Pargdnis
2. Additional District Magistrate (Dev), South 24 Peigaias

3. Additional District Magistrate (LR South 24 Parganay
4. The Director, SWID & Chairman. SLA, Nirman Bhaswan
5. The Superintending Geologist & Nember Secceliy, SLA o

(B

Member Scerelary, DLA, South 24 Pgs &
Geologint, Geological Sub Division No IVE

L SV, LD., South 24 Pgs
A - O] (9477748945)
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Government of W
‘ ‘ est Bengal
Office of the (.'colf»gl.ﬂ. Geological Sub-Division 11/E
District: South 24 Parganas ‘

- State Water |
State Water Investipation Diree
f W er e irectorate
y Kl';‘ﬂ[;er.ﬁl(ts:()ﬂrc"ﬁs !ﬂ\t‘sflgll!l(m & Development Departinent
y - No"[')j:;"%‘ 2 |'|0-0r. P-16 India Fxchange Place Extension
No. - 22255667, email: geolswidsouth24pgsi@gmail.com
/f
b 5 Q Dated, South 24 Parganas, the £

oio e national
© yone () Piot 109
K artad d Qf"\’a A
Sub: Notice for illegal abstraction of Groundwater (Industrial # Cammercial - Other lisers)

Sir,

und Water Resources
4 nogs)of
! Inlrastructure/ Other withoul any requisite
of the State Water [nvestigation Directorate, District South 24 Parganas and
Il fitted with electrical/ mechanical
d by District | evel Ground Water Resources

During an inspection at your sitc it was found that you have violated that West Bengal Gro
(Manag?mcnt Control & Regulation) Act 2005 & Rules {hereol, 2006 and extracting groundwater (by using
sybmersibie pump) for Industrial Package Drinking / Commercial purpose
Permit’ from the Member Secrelarial Office
whereas, on and from the date of coming into force of the Act. no usa Jhall sink any we
device for extracting or using ground water without obtaining o Permit issue
Development Authority under section 7 of the said Act,

Hence you are dirccted to immediately stop_the extragtion of glgullﬂﬂ:m:r_\'(jﬂ'l mechanical device with a
satisfactory declaration in the office of the undersigned within 15 days from the date of receipt of this letter and until
obtaining ‘permit’ from the concerned Authority of West Benpal Waler Resources (Management Control & Regulation)
Act 2003 and a penalty of Rs. 3000/~ (Rupees Five [housand) Tor cach submersible only Ufs 16 of West Bengal Water
Resources (Management Control & Regulation) Act, 2005 & Rules 1006 there under for euch tube well for violating the
Law is hereby imposed upon you. The penalty should be deposited under the I ead of Account “(1702-80-800-002-27" by
1.R. 7 Challan in the [reasury Link Bank of the Reserve Bank or through the online mode vide

https:/wbifms.gov.in/GRIPS/.
Action executed in reference to this letter will be verified and further steps will be taken under purview of said AcL
v
=
- Member Sceretary, DLA, South 24 Pgs &
Geulogist, Geological Sub Division No II/E
- SW.LD., South 24 Pgs

Dated. South 24 Parganas, the & , 4 ) 24

Memo No. 15 8/1 (5_)

Copy forwarded for information and kind perusal 10:

I. The District Mugistrate & Chairman, LA, South 24 Parganas

2. Additional District Magistrate (Dev). South 24 Pargands

3. Additional District Magistrate (L.R), Souih 24 Parganas

4. The Director, SWID & Chairman, SI,A, Nirman Bhawan

5. The Superintending Geologist & Mamber Secretary, STLA 2w
=
(=7

.

Menber Secretary, DLA, South 24 Pgs &
Ceologist, Geolugicu! Sub Division No IVE
S WLLDL South 24 Pgs

(9477748945)
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Goverminent of West I St
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e Office of the (:_eo!pgls(, Geological Sub-Division INVE T i..{w
y District: South 24 Parganas ,

" " State Water Investigation Dircctorate
Kn‘-”;r' c..sou:g;ﬁs Investigation & Development Department
vilding, 2" Floor, -16 India Exchanpe Pluce Extension

> Ph No. 033- 7. email: geolswi
h Na, 033- 22255667, cioail: peolswidsonth24pps icgmail.com
e = Duted, South 24 Parganas, the # &’ 69 !9 024
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Sub: Nofice for illegal abstraction of Groundwater (Industrial / Commeréiall Other Users)
Sir, ; o |

dv. 30 : LT o 2o Fagedes o O o vl Suedtivition, 7

pal Ground Water Resources

During an inspection at your site 1t wus found thil vou have violated that West Ben
no.(s) of

(Management Control & Regulation) Act 2005 & Rules thereof, 2006 and extraciing groundwater (by using §__
submersible pump) for Industrial Package Drinking ¢ Cummercial purpose Infrastructure/ Other without any requisite
“Permit’ from the Member Secretariat Office of the State Water Investigation Directorate, [istrict South 24 Parganas and
whereas, on and from the date of coming into furce of the Act. no user <hail sink any well fitted with electrical/ mechanical
device for extracting or using ground water without obt [ evel Ground Water Resaurces
Development Authority under section 7 of the said Act.

aining a Permit issued by District

Hence you are directed to irmmediately stop (he _catragtion 01 ground water with mLmﬂic_ul_d,:"ﬂcc with a
1 office of Lhe undersigned within 15 days from the date of receipt of this letter and until
obtaining ‘Permil’ from the concerned Authority of West Benpal Watel Resources (Managenent Control & Regulation)
Acl 2005 and 8 penally of Rs. 5000/« (Rupees Five | housand) only s 16 of West Bengal Water Resourees (Munagement
Control & Regulation) Act, 2005 & Rules 2006 lhewvun‘\lcr for vach wbe :x-;li [ violating the Law is bereby imposed upon
you. The penaltyshould be depagited under the Head of Agcaurt.r 703-80-800-002:277 by TR, 7 Challan in the Treasany
Link Bank of the Reserve Bank or through {he online mude Vide htps:in bifmy.gov.in/GRIPS/.

satisfactory declaration in the

Action executed in reference 1o this letter will be verified and further.sieps Will be taken under purview of said Act,
: p.
g oA
4&/}/
Muember Seeretary, DLA. South 2.3 Pgs &
Geologist, Geolagical Sub Division No 1/E
S.\WLLDL, South 24 Pes

Memo No. VS 91 ('S) Dated, South 24 Parganas, the

-
Copy forwarded for information and kind perusal to:

The District Magistrate & Chairman, DIA, South 24 Parganas
Additional District Magistrate (Dev). South 24 Parganas
Additional District Magistrate (LR), Sauth 24 Parganas
The Bjrector, SWILY & Chairman, SLANirnman Bhuagvans 1o 0 SR
THE Syérintentifng Geologir & MembérSecheudry, SEA“OTUZ-8 HO0ZA2TT LS G
m P 1 KT B /1710 ISR L7 R Axﬁr\-yf oy
Lo i ey gl in ety Cooew b ! Metmber Seeretiily, DLAL South 24 Pps &
Geolugist, Geological Sub Division No 1/E
SOWLLDG Seuth 29 Pes
(9477748945)
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